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publications, it is not possible to give
the figure for the amount spent
on them without elaborate and long
-drawn-out investigation. [See Ap-
pendix IV, Annexure No. 192.]

(b) (i) The Ministry spent about
Rs. 3,00,000 on the production of
Social  Education Literature in
Hindi, for free distribution to States
for wuse in their Social (Adult)
Education programmes.

(ii) In  addition, the Ministry
brought out in 1952 a “Teachers’
Handbook of Social Education” that
was printed at a Government press.

(¢) Generally, publications of the
Ministry are printed at the Govern-
ment of India Press.

MOTION OF PRIVILEGE

Mgr. CHAIRMAN: With reference
to a notice of Motion of Privilege
regarding the publication of some
news in The  Statesman,  Mr.
Krishnamoorthy Rao when he was in
the Chair said that an enquiry would
be made. That enquiry has been
made and a repiy has been received
from The Statesman. 'The letter
says:

“I would like to assure you and
the House that I meant no dis-~
respect to the House and was not
aware that I was even remotely
guilty of a breach of privilege. I
give the assurance in all sincerity
and hope that it will be accept-

ed'ti**t-

With regard to the word official
version, since 48 hours had elaps-
ed after the delivery of the
speech, I thought I could use that.
I express my regret and assure the
House that the mistake would not
be reveated.

The next point is about ‘intri-
gue’. As Dr. Seeta Parmanand
said. it means ‘arousing curiosity
or interest’ according to the dic-
tionary. It does not carry any
other implication.”

Bill
In view of this explanation I hope
Shri Rajagopal Naidu will not press
his Motion of Privilege.

SHrt RAJAGOPAL NAIDU (Mad-
ras): Sir. of course. in view of the
explanation and expression of regret
I do not press this but at the same
time I would submit, Sir. that this
expression of regret should be given
as much publicity in the papers as
was given to the original matter.

Mgr. CHAIRMAN: We shall not inter-
fere with the freedom of the Press.

SALARIES AND ALLOWANCES OF
OFFICERS OF PARLIAMENT BILL,
1953—continued

Mr. CHAIRMAN: We go back te
the discussion of the Bill

[TEE VicE-CHAIRMAN, SHRI B. C.
GHOSE, in the Chair.]

Tue VICE-CHAIRMAN: I should
like to say that we have had quite
an adequate discussion on this
matter and I would, therefore,
request hon. Members to be as brief
as possible on this subject and to
try to finish it as early as possible.
Mr. Tankha.

PanpiT S. S. N. TANKHA (Uttar
Pradesh): Mr. Vice-Chairman, yes-
terday when the House rose for the
day, I was submitting that the
Chairman of the Council of States
enjoyed a unigue position in the
sense that he occupied the exalted
position of the Vice-President of
India who, in the official Warrant of
Precedence came only second to the
President of India, and that, as such,
to equate him with the Thon.
Ministers would mean an injustice
to him and would be derogatory to
his high dignity. After going out
of the Lobby yesterday, Sir, I
happened to meet the hon. thé
Prime Minister who was pleased to
point out and to tell me that the
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order of Precedence as mentioned
by me was not exactly correct He
told me that on occasions when the
President of India and the Vice-
President of India are both present
at any function then the President
of India took the firet place, then
came the hon the Prime Minister
himself and then the Vice-President
of India. The Prime Mister, told
me further that on occasions when
the President was not present, then
of course, the first place i the order
of Precedence 1s taken by the Vice-
President of India. I am obliged to
the hon the Prime Mimnister for
having brought this to my notice and
I stand corrected to that extent.
But, all the same, Sir, I do not think
that the argument which I had
advanced against equating the Vice-
President of India and the Chairman
of the Council of States with that
of the hon Ministers 1s 1n any way
negatived by the mformation given
Therefore, Sir, in my opwnion, the
T1ght course for us to take 1s to fix
the salary and emoluments of the
Vice-President of India by a
separate Bill and not as we are
doing under this Bill.

Surt RAJAGOPAL NAIDU (Mad-
ras): The Constitution has got to
be amended.

PanprIr S. S. N
Further, Sir, I think that when the
Constitution says that the Vice-
President of India shall enjoy
certain privileges and salaries as pro-
vided m the Constitution, then pro-
viding against 1t in this Bill 1s not
a proper course to adopt and per-
haps 1s not quite mn accordance with
law also The Constitution as such
to this extent, would need to be
amended 1n order to enable effect
being given to this Bill. Moreover,
Sir,. I am 1ncined to think that
after this Bill 1s nade 1nto an Act,
the position whicn will emerge out
will be that while we will have pro-
vided for the salaries and emolu-
ments of all the dignitaries of our
Republic mentioned in the Consti-
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tution we shall not have provided
any salarvy or emoluments for the
Vice-President of India because
under this Bill we shall be providing
the salary and emoluments of the
Chairman of the Council of States
and not those of the Vice-President
of India The right course for us,
therefore, to adopt 1s to fix the
salary of the Vice-President of India
and not to fix any salary for him
for performing the duties of the
Chairman of the Council of States.
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Then, Sir, regarding the amount
of salary which would be proper for
a dignitary of this high office, I am
mclined to think, Sir. that fixing
any amount below Rs. 4.000 or
Rs 3,000, which the Vice-President
of India 15 drawmg =2t present,
would not be a proper thing to do.

Sarr RAJAGOPAL, NAIDU: The
Vice-President 1s not drawing any-
thing.

Pror G RANGA: He draws
salary only as the Charrman of the
Council of States.

PanpiT S S N. TANKHA: It must
be borne n mind, Sir, that in this
matter of fact world of ours, the
status and dignity of a man 1s judged
by the salary and emoluments he
draws It may be a very wrong
thing to do so but, Siwr, it 1s there
and we have to face the facts. It
1s no good saying that a man should
not be judged by the amount of the
salary he draws. Therefore, Sir, 1n
my opmion to have lower sub-
ordinates drawing higher salaries
than the higher dignitaries under
whom they are serving 1s not a
proper thing If however 1t 1s the
wish of the Government that the
salaries of the greater dignitaries of
the Government be lowered, then it
was very necessary to bring down

the level of pay of their
subordinates prior to the salaries
of the higher dignitaries being fixed
at a lower level. My above
remarks, Sir, apply equally to the
satartes of hon. Mmsters also,

which have been fixed by us some
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time back wunder a vprevious Act.
When that Bill was brought for-
ward. I had thought of bringine

forward an amenament to it as well.
but it so happened. Sir, that one of
the hon. Ministers himself advised
me, not to bring forward that
amendment because mv action was
liable to be misunderstood and be
taken as having emanated from the
Ministers themselves which would
naturally compromise their position,
even though it was not they, of
course, who were asking me to do it
but 1t was on my own initiative that
I wanted to do so and. therefore,
Sir, I desisted from my action and
did not proceed further in the matter.
Therefore, Sir, I will be happv to
see not only that the salary of the
Chairman is fixed at a higher figure
of Rs. 4000 but I shall -certainly
also be pleased to see, if it were
possible, that the salaries of the hon.
Ministers were also increased to a
higher figure.

Then, Sir, if I am right in thinking
that the hon. Speaker also enjoys a
position higher than the hon. Minis-
ters in the Order of Precedence, 1
would have liked the salary of the
hon. Speaker also to have been fixed
at the figure of Rs. 3,000. Cf course,
Sir, by fixing the salaries at these
amounts as suggested by me, it does

not necessarily follow that the
dignitaries of these high offices
would be compelled to draw the
salaries which are so fixed. It

would even then be certainly open
to them to draw any salaries which
they consider proper for their needs
and for the needs of their families.
Even before the salaries of the hon.
Ministers were brought down to the
level of Rs. 2,250, I am sure I am
correct in saying, that instead of
Rs. 5,500, which was their due under
the Constitution, they had actually
been drawing salaries of Rs. 3,000
only voluntarily. Therefore, Sir,
even though the salaries may be fixed
at a higher figure they can of course
be always voluntarily cut down by
the dignitaries of the high offices if
they consider it above their require-
menis,

|

Bill
As regards the salaries and emolu-
ments fixed for the Deputy Speaker
of the other House and the Deputy
Chairman of this Council I am in en-
tire agreement with the orovision of
the Bill and I support it.

Now, Sir, regarding the matter that
the Deputy Speaker and the Deputy
Chairman of the Council and the
Speaker himself should not continue
to remain party-men and should not
continue to belong to the parties on
whose tickets they have been elected,
Sir, I fully agree with that point of
view, but I think, Sir, that, so far as
the working of the Constitution is
concerned, both at the Tentre and in
the States, the Speakers, the Deputy
Speakers, the Chairmen and the
Deputy Chairmen have throughout so
conducted themselves as to enj oy the
confidence of their respective Houses.
They have in no manner acted as
party-men and no Party has had any
grievance against them on the point.
Therefore, Sir, I do not think it was
at all necessary to discuss that point
in connection with the present Bill,
but as far as the principle enunciated
is concerned 1 am certainly in entire
agreement on the point.

TrE VICE-CHAIRMAN: You asked
me for five minutes yesterday and
you have already taken 15 minutes.
Please finish your speech.

PanpiT S. S. N. TANKHA: Very
well, Sir! And with these words, Sir,
I support the Bill.

PrinciraL. DEVAPRASAD GHOSH
(West Bengal): Sir, the discussion
on the Salaries and Allowances of
Officers of Parliament RBill, as it has
developed so far, has wpractically
taken up two aspects, one the politi-
cal aspect and the other the econo-
mic aspect; though, strictly speaking,
one might say that the political
aspect does not ferm part of, or
come within the scope of, the Bill as
such. The political aspect is this
whether officers of Parliament in the
position of Speaker, Depuiy Spesaker,
Chairman and Deputy Chairman
should divest themselves of all their
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political affiliations when they sit in

the Chairs of the two Houses of
Parliament. As to this, I shall
naturally be brief, because 1 think

that there is hardly any room for
difference of opinion on this matter
that the Presiding Officer must be
absolutely impartial so far as actual
practice is concerned.

We had yesterday precedents
quoted from the practice of the
British House of Commons and also
precedents quoted from the practice of
the United States of America’s legisla-
tures. Now, so far as American
precedents are concerned, I am
afraid that. despite all my admira-
tion for democracy as it is practised
in the United States of America.
there are certain aspects of American
public life and traditions which are
not exactly to our liking. There
are certain—if I might say so with-
out meaning offence—very unsavoury
aspects. We have heard much of
American ‘Tammany Hall tactics’ and
of the principle ‘to the victors the
spoils’. Such things we really look
upon with our Indian mind as un-
savoury, and we would hardly like
to import them into our traditions
here. As a matter of fact. however.
I think it is really not so much a
question of precedents from Britain
or from the United States of America.
We have had sufficient time to deve-
lop our own traditions in this respect
even during the last 20 or 25 years.
The late Mr. Vithalbhai Patel. the
first Swarajist President of the
Indian Legislative Assembly has laid
down the ideals of a Speaker or a
President. They were indeed inspir-
ing words that he uttered, which
words were read out yesterday by
my hon. friend Dr. Kunzru, that
directly he sat upon the Chair as
President of the Assembly or the
Parliament he considered himself
divested of all party affiliations. And
when we met last year here in this
Council of States our venerable
Chairman, Dr. Radhakrishnan, ex-
vressed himself exactly in similar
language. I  suppose that that
language cannot be improved upon.

[ COUNCIL ] Officers of Parliament
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I am only sorry to find that, though
from the practical point of view all
Msembers of this House were agreed
upon the necessity of the Speaker or
the Chairman maintaining an abso-
lutely impartial attitude, still there
have been raised some querulous
notes here and there from my friends
opposite  sitting on the Congress
Benches, as to the necessity of dives-
ting oneself of all political com-
plexions and colourings and affilia-
tions when one gets into the Chair
of the Chairman or the Speaker. Of
course, the Bible tells us that ‘the
Ethiopian cannot change his skin
nor the leopard his spots’. Therefore
the Congress leopard may be chary
in divesting itself of its party spots.
But would it be too much to expect
that even the Congress leopard will
try to cover his spots when he sits

upon the Chair of the Speaker or
the Chairman with his cloak of
Khaddar, white and immaculate?

However I shall leave it at that

I should now like to dwell a little
on the economic aspect of the ques-
tion, In the very first place I should
like to say that the Chairman, the
Deputy Chairman, the Speaker and
the Deputy Speaker will be deser-
vedly earning every penny or every
pice that may be voted in their
favour; for the task that they have
to face is really onerous. Just
imagine their position. We Members
of Parliament have got a certain
amount of freedom. We can come
late, we can go away early, if we feel
the debates tedious or boring. But
the Chairman, the Deputy Chair-
mah, the Speaker and the Deputy
Speaker have got no such chance......

AN Hon. MEMBER:
the Vice-Chairmen.

Principa. DEVAPRASAD GHOSH:
Yes, the Vice-Chairmen also, if they
are in the Chair. They have got no
such chance, and they have to sit
patiently whatever happens. In
fact, they have to bear the brunt of
the torrential eloquence that we
pour forth day in and day out. In
the best of days, our combined efforts
cumulatively result in a turbid

...... and also
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current; but when the topic becomes
more exciting sometimes they deve-
lop into a roaring cataract, just as
the cataract that developed here on
Friday last, which had the effect of
catapulting our revered Chairman,
Dr. Radhakrishnan, right from here
on the banks of the Jumna to distant
Pataliputra on the banks of the
Ganga. God be thanked that he is
once more back in our midst, safe
and sound, I do not therefore grudge
them a single penny of the remu-
neration that may be voted by the
House; and I am sure all sides of the
House will support me in this.

Now, I should like to develop and
speak on another aspect of the
question. There has been in the
Statement of Objects and Reasons a
sort of equation attempted by the
mover of the Bill, the Law Minister
Mr. Biswas. He has frankly stated
that the present Bill has been draft-
ed in  pursuance of article 97 of
the Constitution, and equates the
position of the Speaker and the
Chairman to that of a Cabinet
Minister with respect to their salaries,
allowances and other facilities. Now
it seems to me it is not merely a
case of simple equation. It is a
case of simultaneous equations;

Surr C. G. K. REDDY: Quadratic.

PriNcieaL. DEVAPRASAD GHOSH:
No, not quadratic. It is a case of
simultaneous equation for it involves
a number of variables. It not mere-
ly tries to equate the Chairman with
Cabinet Ministers, but also equates
the Chairman with the Speaker of
the House of the People. Now, as
to the aspect of equating the Chair-
man with Cabinet Ministers, 1 shall
have more to say hereafter. For the
present, 1 shall deal with the other
equation.

As to equating the Chairman of
the Council of States with the
‘Speaker of the House of the People,
I have some objection; and that
objection has already been voiced by
many friends in the House. The

Bill

objection is vital, because, unlike
the Speaker, the Chairman is not
simply the Chairman of the Council
of States. He is the Vice-President
of the Republic of India; and it
seems really anomalous that no pro-
vision has been made for the salary,
emoluments and allowances of the
Vice-President as such. but his
ex-officio status as Chairman of the
Council of States has drawn unto
itself all the emoluments, salaries and
allowances that the Legislature has
to vote. I entirely agree with the
point made out by some of my
friends on both sides of the House
that that is a very anomalous posi-
tion. The Vice-President as such in
his own right should have been given
whatever allowances and salary the
Legislature decides to confer upon
him, and the post which is an
ex-officio post by virtue of his being
a Vice-President should not have
attracted unto itself the allowances,
salaries, etc. So I object to that
equation. What salarv and what
emcluments or allowances the
Members of the Legislature may
grant to the Vice-President, that is
a different matter. I know that this
requires an amendment of the Con-
stitution, but here is a case in which
the amendment of the Constitution, I
suppose, will be accepted unanimous-
ly by all sections of the House.

As to the financial implications of
the other eauation, Sir, I should
think they are much more serious.
1 was sorry that though attention
was directed towards the economic
aspect in yesterday’s prolonged de-
bate, very few Members of our
House cared to go down to the
fundamentals. I was very glad that
Mr. Saksena tried to draw our atten-
tion to the fundamental fact that our
Administration is really becoming
top-heavy, if it has not already be-
come very much so, and is quite out
of proportion to the general level of
economic life in our country. The
days of the Karachi Resolution of the
Congress seem to be dim and distant
days, and I was sorry to find among
the Members of the Congress benches
here—] speak more in sorrow than
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in anger—that there was an attempt,
not so much to live up to the spirit
of the Karachi
Rs. 500 as the maximum salary that
should be drawn by any of the
officers, but an attempt to explam it
away and to ftry to prove by all
sorts of mathematical jugglery that
Rs. 500 in the year 1932 is equivalent
to more than Rs. 2,000 in 1953. That
may or may not be so, and that is
for the hon. the Finance Minister to
say. But the import of the Karachi
resolution was far more serious; the
amount of Rs. 500 that was fixed as
an ideal at the time of the Karachi
Congress, mainly under the inspira-
tion of Mahatma Gandhi, had a deep
significance. We all know that there
were differences in political outlook
between Mahatma Gandhi and people

like ourselves Dbelonging to other
political parties; but in spite of all
our political differences, what we

admired most in Mahatma Gandhi—
and admire in him still—was his
absolute spirit of sacrifice and his
ideal of identifying himself as much
as possible with the lowest in the
land. We all know that Mahatma
Gandhi donned only a loin cloth and
travelled third class. That was not
merely a political stunt calculated to
capture the imagination of the public.
It did capture the imagination of the
public, but not as a stunt but as a
symbol of his great spirit of renun-
ciation, his spirit of identification with
the humblest and the poorest in the
land. The common people felt that
even the highest in the land—and
there was no one higher in the land
than Mahatma Gandhi himself—did
not hesitate to put himself on the
same level with them}, and that he
was prepared to suffer the same
hardships, and to live the same sort
of life as the poorest in the land. I
do not propose to say that every one
should don a loin cloth and travel
third class. That is not the point.
The point is the spirit of identifica-
tion with the masses; and he felt—
and in my humble opinion he rightly
felt—that there should not be a
marked distinction between the salary

1

|
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and emoluments received by the

highest in the land and the ordinary

level of life which the poor person
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resolution, fixing ‘ leads: and he wanted to bridge that

gulf as mwuch as he could. That was
the genesis and the import of the
Karachi Resolution. I suppose in all
countries, more or less, prestige and
dignity have had something to do with
the length of the purse, but that is
not the deciding factor; in our
country at least the length of the
purse has been no criterion of the
depth of respect in which a person
is held. The repositories of wealth
in our country who are known as
the vaisyas by caste were never held
in greater reverence than the
Brahmins whe were never supposed
to possess any wealth. That spirit
ought to permeate us even today.

There is another point that I wish
to mention. 1t will be a little bit of
a digression but I hope it will not
be so considered by you, Sir; and
that is the general top-heavy charac-
ter of the Administration. We
remember the days, not so long ago,
even during the last stage of the
British Administration in India, when
the Central Executive in the Govern-
ment of India, who were known as
Executive Councillors, hardly ex-
ceeded at any time a dozen in
number; and they administered a
territory much larger than the
truncated India of today. They
administered a territory which com-
prised the present-day India,
Pakistan and Burma, with these ten
or twelve men. We know that un-
divided Bengal was administered by
not more than 8 or 10 Ministers; and
before that, I suppose—I speak sub-
ject to correction—by four Executive
Councillors and three Ministers, at
the time when the Montagu-Chelms-
ford Reforms were wushered in.
Now, Sir, today, what is the position

there? Undivided Bengal has been
reduced to West Bengal, and has
shrunk to one-third of its dimen-

sions, but the number of Ministers
has increased three-fold. The terri-
tory has shrunk to one-third but the
number of Ministers has increased
three times.
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Surr K. S. HEGDE (Madras): I
there was a monarch, there will be
only one.

Principal. DEVAPRASAD GHOSH:
I know, Democracy is a costly pro-
position; I quite appreciate that.
But
costly for the common people to bear.
And in the Central Ministry we find
today that the number of Ministers
led by Pandit Nehru. our Prime
Minister, has practically come up to
the number of Ali Baba’s classical
team.

Pror. G. RANGA (Madras):
is only in West Bengal.

That

Princreal. DEVAPRASAD GHOSH:
Anyway that is hardly a proposition
which the common people are likely
to appreciate. I shall not detain
you much longer. 'The whole point
is this. This attitude of adding to
the number of top men is deplorable.
Despite the certificate from Mr.
Appleby, the famous scientific expert
on Public Administration, I main-
tain that the whole set-up of the
present Government of India—and
I do not accuse the Government of
India alone—I include, the set-up in
the Provinces—is top-heavy.  Sir,
an impression is gaining ground
among ordinary humbler folk like
ourselves that there is no limit to the

number of Ministers and Deputy
Ministers......
Ssrr B. K. MUKERJEE (Uttar .

Pradesh): On a point of order. Sir.
Are we discussing here the salarieg
and allowances of officers of Parlia-
ment or are we discussing the Bill
providing for salaries of Ministers?

Tae VICE-CHAIREMAN:
all right.
ample.

That iz
He is just giving an ex-

Princrpal,. DEVAPRASAD GHOSH:

The general impression that has come”

about is this that the men at the top
are following the old Biblical princi-
ple of ‘Increase and Multiply’ with a
vengeance so far as officers of
Government are concerned.

it must not be made much too

Bill
Now, I shall not digress any
' further about the general fop

| heaviness of the Administration. Now
as to the actual salaries which are pro-
posed here, to tell the truth, I have
nothing much to object. But I do
not like the principle laid down in
this equation that because one man
gets Rs. 2,250, the other man also
should get as much. Of course, my
friend (Mr. Tankha) who has just
 spoken, was very liberal: he wanted

to shower increases of salaries all-

round. That was very charitable of

him—this soothing showér coming in

this month of May when we are all
, feeling uncomfortable and are suffer-
| ing from the mid-day heat of the sun.

|  Then, Sir, one point was raised
\‘ yesterday by Dr. Kunzru, which, 1
| think, was rather unkind of him.
That was about free medical aid to

the members of their families. Well,
Ministers do fall ill; they have their

ailments, like humbler mortals like
' ourselves; and they do require
treatment. In this connection, I

would have liked to say something
to Rajkumari Amrit Kaur, our Health
Minister whom I miss here todav. I
understand that she has gone abroad.
en route to Moscow, I wonder why;
| for Moscow does not seem to be a
very healthy place for Medical
practitioners at the present moment.
Anyway, if she had been here, I
I would have suggested to her certain
measures to be taken so that the
allowances in respect of medical aid
might be reduced. I would have
suggested that Ministers be given
training in. sirsasan. a Dpractice to
which I understand our respected
Prime Minister is very much addict-
ed, and which, if results be any
test, has produced excellent effeci so
far as his health is concerned, though
it might have produced some sort of
topsyturviness in his general outlook
on things mundane.

Suerr B. K. P. SINHA (Bihar):

What about the experience of the
hon. Member?
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PriNcipAL DEVAPRASAD GHOSH:
As to myself, I seem to be in the
happy company of the Prime Minis-
ter, for I have had hardly any
serious illness in my life, though I
do not practise Sirsasan and have
thus been able to retain a normal
outlook on affairs in general.

Tue VICE-CHAIRMAN: Principal
Ghosh, you should not refer to the
Prime Minister in any terms which
may give an indication of levity.

PrincreaL. DEVAPRASAD GHOSH:
And then I should like to add one
more advice and that is this. Here
we have got our hon. Finance Minis-
ter before us. He himself Jlooks a
picture of Health. I do not know
exactly what tricks he has been up
to; but I suspect that some process
of rejuvenation has been at work,
which has enabled him to resume his
life of domestic bliss. And there-
fore, if the Rajkumari were here, I
would bave advised her to take tips
from our Prime Minister and from
our hon. Finance Minister and give
the benefit of these to the hon.
Ministers and Deputy Ministers.

Tae MINISTER ror FINANCE
(Sert C. D. DesHMURH): I think
the hon. Member is  probably

referring to the Yogic classes.

PrincipAL DEVAPRASAD GHOSH:
Yes, I was just coming to that. The
hon. Finance Minister has just anti-
cipated me. The formation of the
Yogic classes gives me a ray of hope;
if the Ministers were admitted into
these classes, then the Minister’s
medical bills could possibly be very
much reduced and the Hon. Pandit
Kunzru would have no further cause
for grouse.

SHRIMATI
(Rajasthan):

sitaft megr wrda (T
JITETE WEIET, qq AY T QUETO
fadas aT 73 @Y #F Togr ag; Y,
9 T ¥ AAAT wEen § @
TG 7§ Uy 737 Jufeya R § s

SHARDA BHARGAVA

Bill
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g} gAY =fed, wAiq I Tg FHA 9T
d31 g1 A1 39 Tuy ag wawT & fF
3IY AT F AET @AT A, qT
wa wg 5 F feer ardf w1 g afes
g A FF AETF F €T 7 AGT 2 )
ggd Ry & 0T AET &Y aFal |
oveg T g 7 wa R grea (House)
F @ AW Ig AMT & fF aqw safw
79T (Chair) & fag ag7 R
BT S AFT ATT 42 Fg § {F 7y qrf
FANT AT FH AT BT AT ATTHT ZA
AT 3. @A #d 98 g fF 9w ag
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FAT G WG @ Fg TOEF FT A
JATL FT AT &1 g I T FT 301K
W AT 9EAT gEar & FF uY IY
F15 afgaraar Wy 781 zafay fF sa%
FIS GG T4 & | T FT /T IHT
T ET A7 O WY 93 R 7 39
T F Ty faag@ g 1 ar a=gw
TS T Y § Y WY afg a8 s
& arafar 7@ & a1 3g% W Jees
wawwe ( vested interest ) gt
Fq g foa A ¥ g a9g s
TIIAAT § F FHAT & | T GTEF 7
AT T 8 I WA FI greFL AT F
fod mmafm &9 ag @9 a9t o
geT =iEd )
™A A g8 5 97 A qqT F7T
frea &3 43 & a9 oy #fFR & @
AT AW § | Ag IHT THITF gAm
f& @t wF aafw § &9 ooy Fad
Fafgr at g A FEr, T T, W
ST 99 & FT qUT AEAT a9 IAE
fodt mme #27 & fr ag e Qar &
T & W AqT 1 wAT T2 | w4
3T F wwwy ww =R Wy
Fnfafedew  ( qualifications )
e FTT AT E 1 FEA FT AqHAS
ag & f& afq @ 3y Ffafeda
fafema wwY & Y T Y #% 7 fr
¥ fafrem #<7 & www | gEa
wf qg N gwars f5 afz Jav @
FT 95T A gl AT TF TR,
feady wiwz, doaww, ferdt Sgdw
ATT T ST F FATTZY T W19 farer Y
i 7 @AT R A s g | gAfen
# wzhv g fF afe g9 o 39 @i
Fr FrfafEhay & a1 § T $TT
FIET & AT ATT A faer gr qanaA
ATET | o6 gAY 9 T FIAT FI99<T

Bull
( irrelevant ) o fawx ¥

TIZL & A 3T TAT 57 9T 989 FF
TH HOAT §HA, F[ET 0F ST F oA
F FE IR E |

OF Id gAIR Y AAAIE Gl
g e fa gara fauarT s & fage
F WY I 471 & A sy faem &
IIE TET 5 AT FE fF agr A
ez &1 ey AE-aEf 79
(non-partyman) gar g 1 3% 2,
gar AT 3 1 9y = fagsy @ &
e 7 S faem &7 59 a1 v v
qAHRST FT F1 gAT gl I gaI ATT W
fg2m F1 I T AqUEN F1 TFT AT
rfed, 9g TR FAT g o g
ag T qg F¥a=W (convention)
g fH N oF IR TH g IF |
Ju¥ fears I a=7 & fa7
HTGHT TET AET &1 TFAT | JgT 9 71T
F1 AT & F it g g wra &
drger (House of the People) %
TiFT qIET S 95 T q9T & weae
q s o (General Elec-
tion) ¥ @ gY | I AT IHT
fa<rer faar war 9% 78 Fg7 S AT 4
fee sta ST FEF A effF T F TATF
fo =1 fry @1 W A7 ST | B
qg agAT A T ATASIE § WX HAH
e fFe sl faify qa 4 S 397
fQu @ & fag o+ fasg gma &
g st @et fFar | AT Far 39 a9
gaTe faeft gt & gl &1 3g =@
aay e f faea & M ag fam & 7
ST OF T qUG FT HEA G TH &
gus fatgw Jarg A fea) safe
TE @I ALY, T TG FAF T HY
ara g & agl av fwew & faawi &Y
IrEg T AT 8, A 9 faeq & fraw
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gAFT TOGT ¥ [A8g U=T & A1 A IF
AT MG F 1 HA et it A g &
faaeit 1 gerERy faar war § ag fasga
qAgET 2 | AT ATq Ag E fF o
g ¥ fadgs w zad feewaw
(discussion) #r w&@ & &
off, Bfrq 39 9T q@E FT A
FG 7 FF A1 {0 FAE | TWE AT
& g gAY g 5 fAQef wrgay & sy
greA ST Al & 5 gy R A fagr
& fadiy 3 | gAY graA Wi &1 g

& o eftaT @ gE A A fRey A FA

gy wg1 {6 g weaw GFar ar faady
FTaxr foar | ox o safer 7 g afe
7 fasfr Y sea1 A fdi fagra £ 7fe
fagred &1 5a@ fFar @ 9 399
oF g1 AT "W aedr g i 9fF
ag faer 73T A IH § QAT AR
FOT A7 TATA & 79T Frw e ¥
fady #77 & 7 TOR I3 7 I
g ody fasa fv  feag gamw
fadta a2 | g@d ara st agr wieEg
F qqq & a § gy 18 faqua? qH
AT =7 T g = 7w9TE AT FT
g fr SER F9 agT SR ¥ FE
fraga g€ §=d (high  salary)
g, g7 ¥ efie W AuvEw A3,
S¥ET 7 9gT ®AGT  FAT & 1@ A g,
ITRL A ATT Far v 7wy =;fgd
FTfE< g9 AN 3G 2 5 g & g
Fxigemmoygmas af fadfifix
( millionzire )4 g R agas g
WY §, 9% qH TEaF AT, AT IF
o FIYT T ST qEEqT 1 war faarar &
et 7 57 & zearx 7Y fvam ) fe afe
wifead G g § ag a9 7 F, ag 919
F0 T A TEY AT L WA 9 00

J
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FLTF AT (R F1 YR AT FY,
et a1 teqey So<da aer F7 AT efwx
ar fegdt eftwz gvr #X Ay T
FT IATI(UE KT FTH JAT F1ES &
W gAR FATE & FTH q H HAT FT
AATATEAE | T LT G a7 T T
AT & a7 AT FES @ 6 I O
99T FHT §, TART qqedrg HHr qg
aifed | a8 FE &1 A § AL R
THTT A T 3% dod7 & 7 78 _HA
A | T80 oAt | AR feagr @ aw
78 fatgesr fadr safeq faaa & fagq
THL T8 FT @ g, AT o 39
FHT % fod saT g1 g AT S
gaa faT T @ g | IWW a1 49 vy
14 a7 T G T W7 &Y A ;T |
afg wuFr waam ag e frafk da @
T ATEAE TS a1 TG ST FT ATH
gr 1 &) fRe TS & oo & forg e
FT 99 g8 W Fg gvd § fF gw qar
AT AT & AT TAedg T 5 791
T wredy et oY Gy T QY
a1 I AT A G FAT | T THIX
9 AT 9% I Wife F g W
gAT T uF A F T e e
aTEa & | AT fRR guw W Haes
T G aFar &, ST ALY gHA A
T T 3 afy o ag 53 5 o
grar 109, 59 T F1 GRING FE
et anfet F77 7 F ) i L 5w
AT FY S G T AT FTH TE T
R, gAT T A IHAAT AET §
S afvorraeaed 331 #1997 &7 ghm
(foraa W e 7Y @ 9% ) —
e Geft agwr qofier 39 ¥ Fgr A
qm 7

UF 919 G Jg1 48 FEAT § F 5
foaus ¥ ofiwx 7 S9<dT 51 399
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A g @R # A
FIE AT & WegeT A1 AUV agT FAT 8,
9T TS qf¥0g & FAET J § a8 3T
gl & FUWA & AL A 98 T
AR T ITaeafy W g | wEr fF
fama & guwrsaufa & fawr aaw @&y
forar & s goaeeafa &) Afgu & @Y
w9 9% g9 faam # Faew 7 51 37
F A5 TET fIar S g | g ar W
QAT TAH AT T A QN GEAE A F
fai 95 efwe ¥ whrs dav fasar
=rfed | zad o afy ag == 9
&R AfYF 99 @9 AF7 FIAT AEAT
FAAT FUTL TACHT GTga Ty 1 wfus
Fa TE AT TG AT SAF AT A
Tg T SAFT qTA @A F fom qaq
F w9 #as (Hooora-
rium) g fear s @1 ==
gugaq e fomd ag wwe g fE
IAFT 92 a7 var ¢ fF afg gga fear
w7 A1 9y #fgw  gem aT e
FIT § 98 AT & FAT AR & AT
AEFTR TTAT &Y 0 FAT AT § |
gaFr gfads AT (services
houorary) g ®1X 39 #1 wAfwEH
F w7 F @av a7 g f3a sndw | ggt
7g ¥t @1 war fF qaearg aga ST
% 1 & fofaeeg (Ministers) #
G fadt § dad w7 FLA T I 9
@1 9T 59 gAY Y g I3 7w 91 i
Ja7 aga wias g, 9 47 agf Fey o
fF 9 a3 IaRQfgEqe T&f 9% F
FA AT SA(GTAT T ITF FH FCAT TS
ardr Afe F7A0 E, AA A 3AN A
Sy @ AR off WX I faww | 49
TG THT F WAT HAqT, =fT ATy
AR Y FF 19 FY A SEIA w7 I
|ITHT AT T 31F § 9 gW ©@E

f

|

|

B
|
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& 999 F9 99 F 49 9T F qT g,
TiGd GqT F1 Aq F@F 1 qawy
SART ATT WIAY 9 AR FF FaAva
TET AT |

ugl uF g9 7 v I3T4T N4q7 fH
HGF 3IT T AT FT TTEIE T
FLF TALGT BT ATH TEATAT ATfEd |
9% W Ag Fgar avgdl g fr afs aw
aaeargl 1 N 74 WY F S a1 @
ZH QG AT AT F HATE F g6
g 7 mT qi= At ar | @ 59 #%
R F w09l FT AT T AT G AR
@ wa &9 71 f3ar 9 W I g
fazara g 5 v vA1q foarg zq o
F F6T TZIT F AU F1 R0 waAT
g1 arar g 8 | wa: a8 FEAr Afeqe
g fw gAer 337 ®9 9 ThE Fr
AT ZIT A A g AT wgAT L TF
T T&1 9% S SAfHRT § F WIRa & WK
qsg & dgd IURAEAT AfFT § AR
oy SaEn safmE ¥ frg gtz ux
F1 forar 9 @ a1 wvfaw w5 | Ay
FT AT 1T qFT § (F T TheT
FT FLHFAE ! IAST qeafaR) F
arwa A wqAr fenfedr  (dignity)
F FE TEAT 74T § T T A
ATEATE FF FLAAG AT IZ 59 FWIT |
v afafEa SsAsr 97 & fFar @
WY (e g/ T@AT & | "I IT A
gIearg Fq FT g a1 qg AdwT
g fd 33%F a9 A% ¥ 9% TS TR
AT AT g 9T ATGT @ IAFT T
Fa {5 T=31 &1 Hg & 77 Gar 78
2, 718 A8 § AT 7l agr T & HfFA
daragi ¥ Gfe efex, FaAT, fed
TFT #IZ feedt Fu<aT a9 9w £ &
IFATTFEENE fF TTA0R 9% 3y

T T w0 o a=4i & fod 9 % 3.8



4897 Salaries & Allowances of

[Shrimat1 Sharda Bhargava.]
qar g § A gE? wEd aTE &
fag dar gy & ag o Ay g1 Gwar
fF 3 9T Y 9Erg T 7T FAF W
qTFY qRATE TgT F40 ar gfaar FM
far wg aTat 1 9@y 78 w9, AR FFE
TR Y T T GAE |

Surt K. B. LALL (Bihar):

st ®odle @ (fagr) © W
3§ Fawd7 (Lady Cheairman)
glAarwra?

10 a.m.

SarimaTt SHARDA BHARGAVA:

AT I WA o ow arAg
g, 7% g T FT AT TIT A |

A oA wgar g Sae Ay,
efm Y a1 fedt e Fr feafady
uF g @ fenfaet agl § awq @i
[T T E NI TT W qF 0F UK A
§9 gu g av gy Y &, zafad gadr
& ATEAE AT UF IS AT a1 2

fogett ot wafs  fofred &v
o w1 faq qraq A7 WRIF AXHF
1 97 f& AT AT WiET gOET &y
A FY | agA TET AT E | A IF
2 agF fag o w1 A ofFA w5
¥ wgr g feTgewrg S aaw
Y YoolYoo TIAT WT?’TETE (In_
stalment) & # % snawm, & g
gz &t #1 grzav (driver) i w@ar
ErT w7 /Y a7 3 |Y &7 deve o @l
O | W AW N IAF 19 0F agd
e GAT a1 4IZT &7 Y T ATGAT |
ot o arg | afs «1% =ufe frefy
FRO & oY, ot o, Sada
a7 o ST A W A 5T "<

[ COUNCIL ]
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it ST o @Y T w geR
FE ATAGAT AET §F 99 98 HY AR F
Y FFEET WREY 99 T T FW
¥ @qar | gufag gec F i & F
Fgit i warRe e, Ty, et
o wR feedy sawT & fog =}
Hrex adrg & A1 A5G g1 1 T AIZL §AAT
FT0 FEAT T ST Y 77 9T 9T g
ITH TEAIA & fqg gRIT | I qEEA
F AT g | F AT g fr gm e A
g quma  wEer (formally)
@A FFR 8, 9% qiw v fafawz
(Law Minister) arga agt Sufeaa
g e g afs & am #3139 fauaw
§ e w7 @y a gy IfEd &0t
FGI 1

Saer B. K. MUKERJI:

stdio & el : wreAY fafaeee
Finance Minister ames ww@d,
anfafaez< @1ga T80

SHRIMATI SHARDA BHARGAVA:

oy Mm@ wwE: AF g, SN
S FE W@ & SfFT gg faw § «r
fafaee it fazamg &1 aiw @ M Aoty
FIA FT FIH IFIFT g1 99 1 BIZAT
fafreeT ggg Wt BT AR T RE,
wafag  af 378 A9 g &1 &g dar
3F &1 wzated ar fafasex arga @
2 & AR T Tw fadas & g
FL I 1

T A ag o FE T e @
a2 93 ARG & SAHT FH qAETE
FFT IO I FIAT A | HF T,
W TIEATE 39 FT IITEXW g I FT
&0 IfFT gy g7 |19 98 UF 39 €
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I Y W [y 5 ogw g9
THA FIA | g AU IELT T ZAI
fFa a8 am fenfafafadt (res-
ponsibility) & g #T W&,
wfag f5 g% Afeass #1 g7 999,
gr gt faormr | o ¥ g 2 f%
afg JqFT TAT FITAT ATEY § a9 QAT
FEH Io1E ITAT T8 1% AEI ¢ | gL
A F TFT, AR AIG OF W =T
g afe 3 mfea s fenfady &1
g TET gAar g & fenfadt
19 W1 & | 59 9= qRrfuFfval
F1 ATV ITF SAETA 1 2@ g
agd 9 & | T AfF TG Fa9T |
FT A1 FI% 9T A § FF SR
T ET FH FIA F1 FT ¢, ILZH qaq
FY iy FEAT q1 AGA 7 HIHH ¢ |
TqAT Fg FLH T0 (99 w7 a9hT FT
g o AT g e aFR F od fada
fares oma T fn 1S a3 T Ev
AT |

[For Enghsh transiation, see Ap-
pendix IV. Annexure No. 193.]

Suri B. K. F. SINHA: Sir, after the
speech from the hon. Member from
Bengal who wanted to force on us, the
innocent Congress lambs, the skin of
the leopard

AN HonN. MEMBER: Are they?

Sur: B. K. P. SINHA: Of course,
we are.

Sur1 B. RATH (Orissa): Are you
so?

SHRI B. K. P. SINHA: Yes. Are you
not yet convinced? And after the

speech of the hon. Lady Member which
was so full of robust commonsense, my
speech will come as an anti-climax. I
propose to tread what is by now a
well-trodden path—the question of im-
partiality or non-party character of the
presiding officer. I agree in substance
with much that has been gaid o1 this
38 CSD

1

!
1
1

Bill
! point by some Members on this side
of the House and most of the
Members on that side of the
House. But I strongly repudiate
some of the basic assumptions on
which the Members opposite have built
up their arguments. The first assump-
tion is that they are eager to see the
development of conventions and ensure
the impartiality of the presiding offi-
cer. Well and good. 1 have nothing
to say to that. They know their mind
better. The second emphatic assertion
is that we on this side of the House
are not eager to build up those con-
ventions or traditions. I strongly re-
pudiate it. We are eager to see healthy
democracy functioning in this country.
We are eager to see that the condi-
tions and traditions of im-
partiality develop in this House
as well as the other legis-
latures of this country. A Mem-
ber of the Opposition, however, made
a queer suggestion that the presiding
officers should be drawn from the cate-
gory of Members labelled as Indepen-
dents. This statement is if the word
is not unparliamentary, on the face of
it absurd because democracy implies
fighting of elections by parties. It im-
plies therefore that people would be
returned to the various Houses as
Members of parties. It is a mere pass-
ing phase that in India in the first elec-
tions some Independents were return-
ed to the various Legislatures and the
Parliament of India, but in the more
organized democracy, there is no place
for non-party men or Independents.

SR RAJAGOPAL NAIDU: May I
point out that the Speaker of the Legis-
lative Assembly of Madras had cone
tested the last general elections as an
Independent candidate though he hap-
pens to be a Congressman?

SHR1I B. K. P. SINHA: That is an
exception. This is a passing phase and
it comes within that exception. I must
stress, therefore, that it is not proper
to lay down that rule But the other
contention is that after a man is elect-
ed to the office of the presiding officer,
he should shed his party character
and he should have nothing to
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do with his party. I entirely
agree and I endorse this point of view
and in spite of the previous speeches
that have been delivered from this
side opposing this position, I feel thajy
the preponderance of opinjion on this
side is that these officers should, after
their elections, become non-party men.
The Speakers have very important
functions to perform. Externailly they
represent the whole of the House.
They don't represent any Party or any
individual as such. They are the
mouth of the House taken collectively
end a person owing allegience to a
Party, a part of a part
cannot represent a whole.
Spealkers or the presiding officers have
jimportant functions to perform in their
own Chamber. They act sometimes as
the friend, philosopher and guide of
Members drawn from the various parts
in the House. Whenever a question
has to be put, some motion has to be
made, a point of order has to be rais-
ed, very often the Members privately
approach the presiding officer before
they formally move it in the House and
his opinion is available to them. Be-
fore he puts or gives a formal ruling,
he gives an informal ruling inside his
own vprivate Chamber. If the presid-
ing officer continues o be a Party man,
he would not inspire confidence in the
Members who don't belong to his
Party. He would cease to be the
friend, philosopher and guide of the
Members of the House. Moreover, the
Rules of Procedure invest the Speak-
ers with wide powers. When I say
the Speaker. I mean the Chairman or
Deputy Chairman as well. They hav,
to regulate and control the debate In
the House and keep a balance between
the various parties as well as betwee>
the Government and the House as such.
He wields immense authority which
cannot be done effectively if he is in a
position where suspicion about his im-
partiality could be aroused. Authority
implies fairness, justice and what is
more, recognition by everybody of im-
partiality. It I8 In view of these fa~’

that the British people who have in
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the modern world the longest expers
ence of the functioning of democratic
institutions have developed laws and
conventions which formally establish and
guarantee the impartiality and recog
nition of impartiality of the presiding
officers,. Whenever a person is ap-
pointed to that high office, he ceases
to be a Party man. He does not vote
ordinarily unless the votes are equally
balanced and when he votes, he votes
in such a way that any expression of
opinion on the merits of the case is
precluded. He is re-elected to Parlia-
ment if he desires. without any con-
test and after coming baek to Parlia-
ment, even if the complexion of the
House has changed, even if the align-
ment of forces inside the House has
changed, if he desires to seek re-elec-
tion to that office, he is re-elected
without any contest. During the
course of more than a century 5 occa-
sions have arisen in the British House
of Commons in which the ex-Speake
was faced in the new House by a
majority which did not belong to a
party from which he originally came
and on 4 occasions in spite of the
fact that the party complexion had
changed, the ex-Speaker was re-elect-
ed. It was only in one case that it was
not so, when Melborne did not act
according to this Convention and then
he had to justify his conduct and he
justified it by making an assertion
that the Speaker was interfering with
party politics. It is with this view
that in England the salary of the
Speaker is charged to the consolidat-
ed fund, it is not put on the estimates
and it is not open to the vote of the
House. There have been violations of
this convention and there have beea
occasions when the Speaker’s seat has
been contested; but these occasions
have been very rare and when this
has happened, the opponent sometimes
frrfeited his security and always tnet
the battle because this econvention
has almost become part of the think-

ing process of the British people and
whoever violated this conventfon s uot

looked upon with the favour by the
British electorate
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Sir, the hon. Members from TUttar |
Pradesh Shr1 Kapoor suggested a com-
promise, that the Speaker should be a
no-parly man inside Parliament amd
outside Parliament he can bz associat-
-ed with a party. Sir, I am afraid
Censtitutions know of no Dr. Jekylls
and Mr. Hydes. Dr. Jekylls and Mr.
Hydes are constitutional monstrosities
and constitutional impossibilities. The
maxim of law which embodies the
wisdom of ages is that a man shall not
put himself in a position where his
interest pulls him in one direction and
his duties pull him in another direc
tion. If the Speaker, whether inside
or outside the Chair were to retain f
‘his party allegiance, I am afraid he |
will be putting himself in such an um -~
“happy position and it shall not be pos-
sible for the whole House to recognise :
‘his impartiality and to that extent his
authority is liable to suffer.

Let us see what was the intention ot
ihe framers of our Constitution. In
‘Great Britain, as 1 have said, the
salary of the Speaker is charged to the
eonsolidated fund and the salary
of the Deputy-Speaker is put
on the estimates. But in India we
‘have gone further even than that. Our
Constitution makers wanted that our
officers should be above party and
above groups. that there should be no
suspicion regarding them whatsoever.
Therefore, in  the constitution it is
provided that not only the salary of
the Speaker and the Chairman, but
also the salary of the Deputy Speaker
and that of the Deputy Chairman
should be charged to the Consolidat-
ed Fund of India and not be put to
the vote of the House and be sub-
jected to political wranglings. It has
been urged bv some hon. Members—
wunfortunately most of them are from
this side of the House—that this con-
wvention of impartiality does not ex-
tend to all presiding officers in all de-
mocracies. That is a fact; but then
the systems of Government in those
democracies are different; the proce-
dure of the legislatures 1is different;
their consgtitutional functions are dif-

Bill
ferent. Reference was made to th
Lord Chancellor.

SHR1 B. B. SHARMA (Uttar Pra-
desh): Do we understand, Sir, that
the hon. Member is opposing this Bill?

SEr1 B. K. P. SINHA: I am suppory
ing this Bill; but on right lines.

SHRI C. G. K. REDDY (Mysore): It
is a good example,

Suri B. K. P. SINHA: My simpie
contention is that simply because a
particular attitude was taken up by
the Members of the Opposition, we
were thrown off our guard and took
a wrong track.

There is a gu of difference be-
tween the procedure of the House of
Commons and the procedure of the
House of Lords. In the House of
Commons, it is the Speaker who calls
the speakers. He is the master of
the procedure of the House whereas
in the House of Lords, it is the House
itself that is the master of its proce-
dure; the Lord Chancellor has very
little duties to perform.

Sart B. B. SHARMA: Doesn't bs
preside?

Sur: B. K. P. SINHA: Yes, but hr
is not the final authority. When there
is a point of order, it is not the Lord
Chancellor who gives the ruling. The
point of order is decided by the Lords
collectively; they decide it this way or
that. Even in the ordinary matter of
calling the speakers. it is not the Lord
Chancellor who calls them: the Lords
themselves get up and if more than
one get up, some gives way or, if they
do not give way, the Lords decids
again as to who, out of the two or three
who have stood up, will speak. In the
matter of adjournment, the Lord Chan-
cellor does not adjourn the House; he
cannot adjourn the House. He get<
the opinion of the Lords and. there-
after, he adjourns the House; he sim-
ply executes the decision of the House
collectively, So far as the regulatiom
of buefness is concerned. there is a
Standing Order that whichever busi-
ness comes flrst shall be put first om
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the List. Government business is not
given any priority there except in the
matter of Bills when the House is short
of time, but even then if the Lord
Chancellor exercises his discretion and
puts Government Bills first—his power
is restricted only to Bills and to no
other business—and if the House
passes a resolution that order can also
be changed. The Lord Chancellor has
no casting vote. Even if there is any
equality of voies in the House, the Lord
Chancellor cannot give any casting
vote; in some cases the Lord Chancel-
lor has not even been a Member of
the House of Lords; he has not been
a Peer and the Woolsack upon which
he presides is supposed to be outside
the precincts of the House—it is the
legal fiction—it is not supposed to be
a part of the House.

Sur1 B. M. GUPTE (Bombay): Can
the hon. Member give any instance

when the Lord Chancellor was not a
Member?
SRt VICE-CHAIRMAN: It is not

riccessary to reply. Please continue.

SHRI B. K. P. SINHA: That question
as Leen put and.........

TRE VICE-CHAIRMAN: It is taking
ti:¢ for nothing.

Sart B. K .P. SINHA: If you go
through the books on the procedure of
the House, it would come to your
notice. If you go through any stand-
ard books, you will see that there are
a number of instances where the Lord
Chancellor has not been a Member of
the House of Lords. He has no cast-
ing vote.

Sari RAJAGOPAL NAIDU: He is
a Member of the Cabinet.

SHrr B. K. P. SINHA: When there
is an equality of votes, the matter is
settled by maintaining the status quo.
The Lord Chancellor gives no casting
vote, for he has none.

Tre VICE-CHAIRMAN: The hon.
Member need mot pursue the point be-
cause there is no similarity between
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the Council and the House of L«
Sufficient has been said on this point.

SHrr B. K. P. SINHA: Some Mem-
bers referred to it and the hon. Dr.
Kunzru also said that there may be
some difference. He did not give the
details and that is why I am going.
into the detaily

Then, Sir, take the U.S. Congress,
the Senate and the House of Represen-
tatives. There, Government is ba:
on different principles, and there is
absolute separation of powers. My
friend, Mr. Mahanty pointed out that
none of the Ministers sit in any of’
the Houses. Moreover, .. ..

Surr B. B. SHARMA * There are n¢
Ministers there.

Sur1 B. K. P. SINHA: They are call-
ed Secretaries of State.

(Interruptions.)

THE VICE-CHAIRMAN: Do
take notice of all the interruptions.

not

Surr B. K. P. SINHA: Even in Bri-
tain the Ministers are called Secretaries
of State. In Soviet Russia they were
known as Commissars, now they
are known as Ministers. Whatever we
call them,......

(Interruptions by hon. Members.)

THE VICE-CHAIRMAN:
der.

SHRr B. K. P. SINHA:...... the whole
basis of administration of Government
is entirely different and, moreover, Sir,
the most important part of the legisla-
tive work in the American Congress is
done by the Committees. These Houses
simply register the decisions taken be-
hind their back in the various Com-
mittees. Of late, in America itself, the
tendency has grown to develop conven-
tions or traditions which ensure the
impartiality of the Speaker of the
House of Representatives. Tt is no use
being guided by apparent similarities
of position of presiding officers. These
apparent similarities very often screep:

Order, or-
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colossal unsimilarities or “sometimes [ are legislating in the present but we

dissimilarities.

Let us take the case of France; that
approximates to the British Constitu-
tion, at least till 1941 3t was, 1 don't
know what the position now is but in
France also they had developed this
convention and they insisted on this
non-partisan character of the Presiding
Officers. We have deliberately adopt-
ed the British model both for the House
of the People as well as for this House.
Centuries of experience of functioning
of Parliamentary democracy are
<crystallised in the rules and
conventions of impartiality of
the British Parliament. They
embody centuries of experience,
centuries of wisdom and learning. Let
us learn by that experience. What is
the difference between the man, the
higher animal, and the other animals,
Sir? Animals also learn by experi-
ence but man has got the capaeity to
learn by the experience of others. Let
us learn by the experience of the Bri-
tish people. In this connection, Sir,
the position was correctly laid down
by Vithalbhai Patel and by our emi-
nent Chairman, Dr. Radhakrishnan. It
‘there is any disagreement and some-
body feels inclined to deviate, he is
welcome to it but he would be vio-
lating the conventions and traditions
of Parliamentary democracy. If any-
body deviates we cannot be held res-
ponsible, the Government cannot be
held responsible, we, as a party, can-
not be held responsible for that, and
if anybody expects that we put some
‘sort of pressure on him to come to
the right decision. I think he, in his
eagerness to see that the right decision
fs arrived at. is frying to destroy the
future impartiality of that office. be-
cause once you admit that in proper
cases they may be subjected to execu-
tive or party pressure, we do not know
where that pressure will end. There-
fore, that thing has to be developed
but it has to be developed by the will
of all of us taken individually or col-
lectively. It cannot be imposed on
anybody. We are, Sir, today building
up traditions for centuries to come; we

Bill
are primarily legislating for the
future. We cannaf take a stand today

when we are in a majority and change
that stand when by some chance we
are reduced to a minority; we are no#

dialecticians who eat up their words
every successive day. What we stick
to, we stick to for good. I think,

therefore, that this impression that has
been sought to be created by the Mem-
bers of the Opposition that we do not
stand for impartiality and non-parti-
sanship of the presiding officers is
wrong. We are equally eager, if no#
more eager than they, for the estab-
lishment of these traditions, and thesa
traditions and conventions, I agree.
cannot be established by law. Law
cannot control the will of the man; the
will of a man can be controlled only
by conventions; the will can be modu-
lated, dictated only by conventions.

Then, Sir, I will very briefly re-

Tue VICE-CHAIRMAN: You have
already taken twenty minutes. Please
wind up soon.

Sur:r B. K. P. SINHA: Only two
minutes more, Sir, because I have to
dispel the impression that has been
created that we do not stand for im-
partiality. We do and more strongly.

I would refer, Sir, to our Chairman.
It is rather unfortunate that the Con-
stitution does not provide for any
salary and emoluments for the Vice-
President of India qua Vice-President:
it provides only for him as Chairman
and I feel that in view of the position
of eminence that the Vice-President or
the Chairman of this House occupies
he should be entitled to a salary not
less than that paid to the Chief Jus-
tice of India, i.e.,, Rs. 5,000, He gets
precedence only after the Prime Minis-
ter of India and he has to represent
our Nation on many occasions and if
we do not provide adequately for such
an office, I am afraid, Sir, we shall
never be able to get 3 man of emi-
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nence like Radhakrishnan to preside
over our Chamber. We shall be hav-
ing only second raters; there would
be crisis inside the House, crisis out-
side the House and, sometimes crisis
in the international field also.

Then, Sir, about the salaries, Prof.
Ghosh whom I always regard as my
Guru, flung the Karachi resolution for
the nth time in our face. Sir, the
Karachl resolution relating to salaries
was passed in a certain context. It
visualised a certain society, a certain
social context in which nobody was to
draw more than Rs. 500. So long as
we have not been successful in estab-
lishing that society, I think salaries
have to be fixed according to some
other standard or some other princi-
ples. There are people of ability mak-
ing thousands and millions in indus-
try; they make thousands in profes-
tions, and why should then we expect
a man of ability, simply because he
comes here, to satisfy himself with a
smaller amount, a small pittance? My
friends always flaunt before our eyes,
the picture of the Father of the Na-
tion, the naked Fakir, but the nakea
Fakir was a lone figure......

Sarr K. S. HEGDE: Just like the
Devil quoting the Scripture.

Surr B. K. P. SINHA.:...... in hi
pursuit of ideals, and since he was
lone, he was a world figure. We are
legislating here for ordinary human
beings; we are not legislating for
saints and Fakirs and people who leave
their impress on this world for centu-
ries to come. They can go on living
and they have their dignity without
any money but we want not only dig-
nity, we require something to feed our
bellies. some clothes to clothe our-
selves and our families and something
to educate our children. Dignity or
respect will not educate the children.
will not clothe the women folk will
not appease their hunger and will not
quench their thirst. That has to be
provided and provided in such a way
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that people of eminence 'and 'people:
of ability will not shirk accepting such
a respensipility. Some balance,......

Tue VICE-CHAIRMAN. Please wind
up

SHrI B. K. P. SINHA:...... some pro-
portion has to be struck and I think
that the preportion or balance that this
Bill strikes so far as our Chairman is
concerned errs on the side of parsimo-
niousness and net on the side of libe-
rality. I need not say anything about
the illness of family members. Prin-
cipal Ghosh has adequately replied to
it but when Dr. Kunzru said that 1.C.S.
officers were getting a much higher
salary and should be entitled to these
concessions also, that Sir. reminded me-
of a Biblical phrase: “To whom who
has more shall be given: from whom
who has little, the little shall be taken
away”

I feel that the Bill is proper; it de-
gserves our support and I have every
hope that the Government and the-
Congress Party will build up traditions
and conventions which will ensure the-
impartiality of the Speaker.

TrE VICE-CHAIRMAN: I intend to
call upon the hon. Minister at a quar-
ter past Eleven. So, hon. Members
should try to be as brief as possible.
Mr. Reddy.

Sur1 C. G. K. REDDY: Sir, if I rise
in spite of your suggestion, to take part
in the debate at this late stage it is
only in an attempt:to extricate the
main issue that seems to have been
clouded with a great deal of academic
discussion although that discussion has
been very good and informative.

Sir, the question that has been agi-
tating both this House and the other
House in so far as this Bill is concern-
ed is whether the presiding officer
should continue to be associated with
the political party to which he may
have belonged before he was elected.
Sir, on this question. much has beerr
said and I would only {ry to analyse
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the reasons for or agawnst the proposi-
tion. Sir, 1t has been said that 0
spite of the fact that even if the pre-
siding oflicer, after he has been elect-
ed, resigns, there 1s nothing to pre-
vent mim from being partial, in wview
of the fact that he had been associated
with that political party for years be-
fore his election.

SHr1 B. B. SHARMA: Not that; the
only submission was if he is not im-
partial and honest at heart, no amount
of dissociating from a party would
make him that.

Sur1 C. G. K. REDDY: I understand
that Sir, and I hope I will just have
5 or 6 minutes without any interrup-
tion—and I will not say anything pro-
vocative. I think, Sir, the question
that will be continuously posed be-
fore the Presiding Officer, when he
sits in the Chair and if he continues
to be associated with his political
party, is whether he is going to be
loyal to his party or loyal to the
Chair. Now, Sir, I submit that this
is a very difficult question which will
be continuously posed before him and
it is, I think, unfair that we should
pose it before him all the time., More
than that, Sir, when he is in the Chair.
he is bound to be, especially if he is
actively associated with his party, in-
fluenced involuntarily or even uncon-
sciously by his party loyalties. The
contention of hon. Members that as
soon as an active party Member as-
rends the Chair he completely disso-
riates himself from all his party loyal-
ties, is, I submit, a thing which goes
against the human element because,
Sir, it is impossible for a person, by
the very fact that he ascends the
Chair, to bhe comvletely just and com-
pletely impartial, to completely dis-
gsoclate himself even in his own mind,
even unconsciously, from any asso-
ciation that he may have with his
political organization of which he
may be an active member or
an ordinary member. We have
cases also where presiding officers are
members of executive committees.

Bill
Now, is it the hon. Members’ conten~
won, who say that it does not ma..
at all whether a presiding officer is a
member of a party or he continues to
be so or not that, in spite of his Le-
ing associated actively in an execu-
tive capacity of a Party, he would be
completely impartial, that he would
leave his party behind as soon as he
proceeds to ascend the Chair? This,
1 think, Sir, is an impossible propo
sition. I do not think it will be pos-
sible. 1f I may explain. Sir for
instance, inside the House itself there
are certain tactics employed both by
the Opposition and the Government
Party. It may be that the Opposition,
if it is in a very small minority, may
try to employ dilatory or other tac-
tics to focus public attention on a Bill
or to make it more difficult for the
Government to get through with that
Bill. Now a presiding officer, if he
is on the executive committee of the
Government Party, would necessarily,
as a member of the executive of that
Party, have to take adequate steps to
see that the Government Party tries to
stop this Opposition move. After hav-
ing been a party to such decisions or
after having been a party to the deci-
slon to put down certain tactics that
is to be followed by the Government
Darty inside the House. am I to un-
derstand. Sir. that the presiding offi-
rer in spite of the fact that he was
a party to all these. as soon as he as-
cends the Chair, forgets all about it
and will conduct the proceedings of
the House in a most impartial man-
ner so that the Opposition and the
Government Party are on an equal
footing? I would humbly submit, Sir,
that this would constitute a very
difficult exercise in intellectual gym-
nastics which. I think. an ordinary
human being will not be able” to cope
with.

And then, when we put forward this
proposition, some of the Members
here. I am very glad to say that some
Members in the Congress Party also
agree with us some Members. especial-
v the hon. Mr. Hegde has asked us
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how we are going to implement it. It
has not been the contention of those
who have put forward the proposition
that the presiding officer must disso-
ciate himself from his political party,
that there should be a law or an
amendment to the Constitution or an
amendment to this very Bill and that
legally we must say in what manner
this should be done. We have only
suggested that a convention should be
established, that a {radition should
be established whereby a presiding
officer, as soon as he is elected to the
office, will dissociate himself from all
party affiliations so that complete im-
partiality is maintained in so far as
the proceedings of the House are con-
cerned.

These traditions, Sir, I agree are
very difficult to develop and to lay
down, but nothing prevents us to at-
tempt and to start a beginning in de-
veloping these {traditions. In this
matter, Sir, it is as much the concern
of the Government Party as it is of
every other party in any House, in
any Legislature, to see that these tra-
ditions are developed. To this the
argument was put forward that it is
not time for us to even begin putting
down these traditions or developing
these traditions because in India to-
day the conditions are such that we
cannot afford to copy or imitate the
traditions and conventions that have
been established in the Parljament of
Great Britain. I should think, Sir,
that the argument is itself a sufficient
basis why we should take even more
precautions to see that the presiding
officer is completely impartial. What
T mean is that if it is the contention
that today the conditions in the coun-
try are not very helpful even in try-
ing to see that the presiding officer
dissociates himself from his political
party, then T would say that the
absence of very good democratic tradi-
tions is an all the more important rea-
gon why we must make it more or less
a rule that the presiding officer, as
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soon as he is elected, should dissociate
himself from his party.

Sir, here again, as in other matters
concerning the proceedings and the
conventions and traditions that we
ought to be developing in so far as
Parliamentary Democracy is concern-
ed, it should be possible for the Gov-
ernment Party and all other Parties
to discuss very often about these
issues, to come together and try to
find solutions and to lay down tradi-

tions. But it is rather unfortunate to
find that the Congress Party ap-
pears to think that it alone is the

custodian of Parliamentary Demo-
cracy in the country and it alone is
capable of laying down what traditions
are to be laid down and when. This,
I submit, Sir, is a very wrong impres-
sion that the Congress Party has, and
it is time—and it would be very good
also—that the Congress Party should
realize that the development of these
traditions and the laying down of
these conventions is as much the res-
ponsibility of the other Parties as it
is of the Congress Party. I would
suggest that on the question of whe-
ther the presiding officer should con-
tinue to be associated with a parti
cular political party or not or any
other issue that may come up or is
likely to come up—as indeed it came
up the other day—on all these issues,
all of us should come together, and
I am sure all of us are very much in-
terested in seeing to it that Parlia-
mentary Democracy which has been in-
troduced and which is being worked
by the Constitution in the country, is
really a success. The success of any
Parliamentary Democracy s in the
laying down of conventions and in
sustaining those traditions.

Now, Sir, there is only one particu-
lar point to which I may reply and it
is rather a difficult reply that I have
to give. It has been posed, Sir, as
to what occasion is there for any Mem-
ber to say that the presiding officer
should dissociate himself from his poli-
tical party when there has been al-
most complete {mpartiality in every
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legislature in the country. My sub-
mission, Sir,—and it is a very embar-
rassing submission—is that it is not

so. There have been occasions .

Tae VICE-CHAIRMAN: I suppose
vyou are not referring to either of the
Houses here

Sgrr C. G K. REDDY: No, Sir.
There have been occasions where 1n
spite of his attempts and even honest
attempts on the part of the presiding
officer to be completely impartial in his
decisions., the manner in which he has
conducted the proceedings has been
coloured and has carried the impression
of his party affiliations. If I were 1o
quote an example I would probably be
declared to be out of order and it
would probably be said that I am mak-

ing irresponsible assertions, and
I would be guilty of breach
of  privilege. The other day
the hon. Home  Minister, dur-
ing the discussion of the P.EP.S.U.

Budget did bring to the attention of
the House and through the House to
the attention of the country a particu-
lar instance where the P.EP.S.U. As-
sembly was involved. And there have
been other instances also. It may be
that the presiding officer was com-
pletely honest and he wanted to be
completely impartial. But my submis-
sion is that in spite of the fact that
the presiding officer takes every step
to see that his mind is in complete
balance and his judgment is also in
complete balance. unconsciously he
will be influenced by his party affilia-
tions. In spite of that. unconsciously,
he will be influenced by his party affi-
liations and if this can be accepted—
and I hope it is accepted. because of
human frailty and because of the hu-
man element it is possible and it is
also probable-—then I suggest, Sir. that
there is a good case in this countrv
that we should copy the traditions and
the _conventions of other countries
where democracy has been tested and
where it has been in existence as we
know for a few centuries. in so far as
vreciding officers continuing to have
affiliation with their political parties
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are concerned. It may be, Sir, that im-
mediately after we have discussed it,
1t will not be possible for presiding offi-
cers who have said that they will con-
tinue to be associated with political
parties, to take a reverse decision at
once. This is a suggestion that I am
putting forward, along with the other
suggestion, that the Congress Party
with all other Parties should meet
often, as occasion arises. to decide these
issues and lay down conventions. This
suggestion of mine deserves very seri-
ous consideration and I hope that in
the interests of democracy in this coun-
try the governing party would take up
this suggestion and try to implement
it.

SHR1 GOVINDA REDDY (Mysore):
Sir, while giving my wholehearted sup-
port to this Bill, I would like first to
take up the point which has been de-
hated at length by all sections of this
House, that is. that the presiding offi-
cers should cease to  be party men.
Well, Sir, there is a theoretical aspect
of it and there is a practical aspect
also. Examining this purely as a mat-
ter of theory, the assumption, Sir, of
those who contend that those who be-
come presiding officers should cease
to be party men and if they remain
as members of their party, their actions
are likely to be coloured by their views,
is, in my humble submission, not a
correct assumption. Here in the case
of the Speaker or the Chairman we
are not making people for the places.
Whoever occupies that place must fit
himself into it. In this connection, Sir.
the precedent of the House of Com-
mons and the traditions that they have
set up have been quoted. I wish to
submit that the circumstances that led
to the growth of the office of Speaker,
his duties, his prestige and the tradi-
tion that was set up there were en-
tirely different from those that are pre-
valling here. In the House of Com-
mons the office of the Speaker under-
went transformation from century to
century and even from decade to de-
cade. At first, as those students of
British Parliament know, the Speaker
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was tne King’s man and he was oppos-
ed to the interests of the people and
the Members of Parliament had no
statutory rights. As long as the mo-
narch was powerful and the Parlia-
ment went his way, the Commons had
to put up a stout fight for claiming cer-
tain rights and privileges and as long
as the Speaker remained the King's
man, he was acting contrary to the
Members of Parliament exercising their
vights and privileges. So there was a
conflict between the Executive and the
Parliament. In this conflict, as His-
tory shows, ultimately the Parliament
triumphed and with the triumph of
Parliament, the Speaker’s position also
changed. Fortunately for the British
Parliament, they started with a Speak-
er who stood up boldly against the
Executive authority of the King and

there were cases of Speakers having -

been dismissed. And when they
had such Speakers, naturally it
was the desire of the Members

of Parliament that that Speaker
should continue in office and so this
tradition came to be developed in
the House of Commons. It was felt
by the Members of Parliament that
« Speaker who fought for the rights
of the people, for the rights of Par-
liament as against the absolute mo-
narch, should continue to be in office
and that is why this tradition has
grown up. And no party has question-
ed that tradition until only one small
{instance came up recently during the
regime of the Labour Party when the
Speaker’s seat was contested. Per-
sonally, Sir, I am not against our de-
veloping  this tradition. But the
assumption behind it is not correct in
the circumstances here in India. A
man may belong to any party but when
once he becomes to occupy the place of
the Speaker, he is there expected to
discharge certain duties. Sir, you be-
long to a different party from the gov-
erning party—and you are in the
panel of chairmen—and when you
come to occupy the Chair, as you have
done now, I do mdt think you will al-
low your actions to be coloured by
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your party views. Even supposing a
person who occupies’ ' that place begins.
to act in a manner which is against
the impartiality of his office or in &
manner prejudieial to the rights and
privileges, of certain sections of the-
House, then I submit that the Mem-
bers have statutory rights and they-
will naturally fight for their rights.
It is not like the British Parliament
where the rights and privileges of
members were not statutory; they
grew up by tradition. Here we have-
statutory rights. We can fight for
them and a Speaker who is partial can-
not be expected to command any res-
pect from any section of the House,
let alone from sections of the House-
which are opposed to the party to-
which the Speaker happens to be-
long.

A point was also made that when.
a man has worked in a party for a.
long time, it is impossible to expect
him to dissociate himself from the
views of his party while functioning.
as presiding officer. After all, the-
Speakership is not guaranteed for his

life. It may be, he will not be
elected in the next elections.
It may be, even if he is elected

as a Member of Parliament, he may
not be elected as Speaker. So for the
accident of his being elected as Speak-
er to expect him to dissociate himself
from the party for which he has work-
ed all his life, is something which is
not fair. So. I should suppose, Sir,
that a member belonging to a party
should not be the ecriterion on which
we should judge the character of the
Speaker. The attitude which he takes
up after assumption of office is alll
that we should take care to see; that
is, that the Speaker must behave with
impartiality, must be fair-minded,
must not allow his actions to be col-
oured by his party views. these are
things over which there is no quarrel
in any section of the House. We all
believe that even if a congressman
should occupy that seat, he should he-
have there as if he is not a cengress—
man.
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The instance or the late Shri Vithal-
bhai Patel was quoted. The circums-
rtances there again weré entirely dit-
ferent. Then the Government was op-
posed to the people. We had an alien
Government and they wanted to see
that one who followed their behests
should occupy the Chair. That was
opposed by the members and the late
Shri Vithalbhai Patel was chosen, but
then this went against Government’s
expectations. The Government did not
anpreciate that step and so they wanted
to see that this Speaker was discredit-
ed and it is. of course, on record that
even C.I.Ds. were posted around the
President and his house was watched:
those who came and went out from his
house were also watched and they
gave him a hell of a time as long as
he remained in office. But, Sir. even
those who doubted the impartiality of
that revered gentleman came to be-
lieve, towards the close of that Ses-
gion of the legislature, that he be-
haved with utmost impartiality and
those British Members and the Gov-
ernment of the day that had doubt-
ed him came to respect him and came
to admire him. But he did not give
up his Congress views though he had
to dissociate himself from the party:
because there was so much pressure
from Government, and there was so
much suspicion and doubt. that he
wanted to clear it up and he wanted
to assure them that he would not be a
member of the party if that could
satisfy those British masters. That
was why he took up that attitude, not
because it he belonged to a party, he
believed he would act partially, or he
would support the point of view of
the opposite side.

SHrr K. S. HEGDE: In fact. he
took part in congress movement later
on.

Surr GOVINDA REDDY: Yes. Al-
though he dissociated himself from
the party, he never gave up his views
and never gave up his independent at-
titude. Well, Sir, these traditions we
can develop and fortunately we are

Bill
developing them. As reierred to by
the hon. Pandit Hirday Nath hunzru,
there have been instances here in this
country where Speakers who belong-
ed to the majority party have acted
mndependently, have acted witnout any
bias and have acted impartially. Well,
Sir, we have been seeing that those
who become Members of the Parha-
ment rise up to the level of our expec-
tation and keep up the dignity of the

place. There cannot be any ques-
tion of a member of the party’
ceasing to be a member of the party

if he should be elected as Speaker.
Then, in this matter, Sir, traditions
have to be set up; I quite concede that.
But the traditions are not things to be
laid down to start with. After all,
Sir, we have started this House—this
is our first Parliament—and how could
we have built up traditions in the
past? We have to build up traditions
only from now onwards. And I could
not understand some of the hon. Mem-
bers criticising the majority party, say-
ing that they have not built up tradi-
tions and even hon. Pandit Kunzru,
to whom every section of this House
shows respect, said that the majority
party did not want these traditions to
be set up. I think this attitude is not

Sur: H. N. KUNZRU: May I cor-
rect the hon. Member? What I said
was that the majority party had an
opportunity of setting up a good ex-
ample. I could not understand the
reason......

SHr1 GOVINDA REDDY: If, Sir,
other parties in the country had pro-
posed to the majority party “Let us
set up this example with regard to
Speakers; let us set up this convention”
and then if the Congress Party had re-
fused, that criticism would have been
welcomed. But that was not the thing.
As Mr. Naidu was pointing out. the
seat of the Speaker of the Madras
Legislative Assembly also was @pposed,
but there he contested as an indepen-
dent candidate and not as a Congress
candidate So, there was no opportu-
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nity—all that I want 1o submit is that
there was no opportunity—for the
majority party to set up this conven-
tion. May be, in the next elections
we will come to establish that tradi-
tion. If. as hon. Pandit Kunzru was

Surr H. N. KUNZRU: No, Sir. The
point is that the majority party has
not said that it favours this view and
that it will help in the establishment
of this tradition. That was my point.

Sur: K S. HEGDE: In fact, in the
Madras Legislative  Assembly, the
Speaker was allowed to contest inde-
pendently and the other parties op-
vosed him,

Surt GOVINDA REDDY: Of course
the majority party cannot state a
thing. The circumstances should so
develop and then if something is ex-
pected from the majority party, then
1 am sure that party will rise up to
the occasion and favour such a happy
tradition and I am sure it will not op-
.pose such a tradition.

ProF. G. RANGA: What is that tra-
dition supposed to be, Sir? I do not
.understand it.

SHrr GOVINDA REDDY: The tra-
dition of not contesting the Speaker’s
seat.

Well. Sir, the point is that in this
country, the Congress Party has stood
up for principles and if the principles
are on the right lines and they are
right principles, I for one do not be-
Yieve that the Congress Party would
go against those principles and I am
sure it would abide by those princi-
ples.

11 AMm.

Then, Sir, we find that our
friend Principal Ghosh has called
the Congressmen as leopards. Well, ¥

would not like myself to be compared
or any Member of the Congress Party
to be compared to a leopard. I would

|
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rather claim my place in the humble
Biblical flock led by the great shepherd,
our great leader, Mahatma Gandhi. I
must submit. Sir, that the Congressman
is a curious leopard who has no spots
on himselt and he would rather like
10 cure spots in others. Then, Sir, he
was advocating Siwrsasan and he was
envying the rejuvenation of the Fin-
ance Minister. In this connection, I
must tell him that he will himself be
rejuvenated if he walks over to this
side.

Well, Sir, the point which was made
most by the Members of the Opposition
side was that the quantum of the sala-
ries fixed was not in consonance with
the living standards of the country.
Well, certain other opinions were also
expressed that the salaries were too
low and certain other Members ex-
pressed the opinion that the Bill had
no principles. I would like to say a
few words on these points. The point,
Sir, that the salaries are high is not a
point which is tenable. In fact I was
wondering whether that point should
have been raised here at all. I ex-
pected that every section of the House
would demand that this is an insuffi-
cient sum looking to the dignity and
the position of these officers and also
to their needs. But I was pained to
see that there were Members who
thought that these salaries should be
scaled down to the lowest standard in
the country. Well, Sir. we can under-
stand that argument provided our so-
ciety—the structure of our society—was
based on these economic standards. For
instance, if we had a Communist order
of society here. of course nobody would
have claimed a salary of this sort. Then
values would have been entirely dif-
ferent But unfortunately, in this
country we have had a legacy from the
past, from the British Administration.
in respect of the structure of these sala-
ries. T myself have argued on several
oceasions here that our administrative
expenditure should be reduced: that
salaries should be scaled down. But.
Sir, in democracy I am becoming more
and more convinced that if they scale



4923 Sclaries & Allowances of [ 5 MAY 1953 1 Officers of Parliament 4924-

down the entire structure, the entire
economic structure, they may not suc-
ceed ind complications may set in
The Government should have some
totalitarian characteristics if it is to
endure all the complications that would
set in. I myself am prepared to give
to the Government that totalitarian
authority, but I would like to know
whether that side also would be pre-
pared to do that. So, if we can ac-
cept the general standard of society to
be of that order, then we can claim
that the salaries of certain officers
should be reduced; but as things are,
that is not possible

Principal. DEVAPRASAD GHOSH:
In the present context the salaries may
be all right, but we want the entire
context to be changed.

Surr GOVINDA REDDY: With that
view I am in perfect agreement. Sir,
my question is only with regard to its
practicability, whether it is practicable.
Well, therefore, Sir, that these salaries
in the Bill should be scaled down, is
not a reasonable point.

And as regards the other argument
that the salaries should have been
higher, my point is that it is not in-
tended in this Bill to scale up the sala-
ries in proportion to the elevation of
the posts or their importance. It is
neither to compensate the earnings of
those people who become presiding offi-
cers that the salaries are fixed. The
Bill has a principle and the principle
that I can follow in this Bill is that a
reasonable sum should be given which
is expected to meet the needs of those
officers, which is expected to keep those
who occupy these offices above want.
That ic the princivle that is underlying

this Bill. That is all.

There is another point, Sir. on
which I would like to make an observa-
tion and that is the vosition of the
Chairman. Unfortunately, compari-
sons have been made between the
Chairman and the Speaker and be-
tween the Devuty Chairman and the

Deputv Speaker. We should not con-

Bill

| sider this position in relation to any
‘ office of the Legislature, as has been
represented in this House. The Chair-
man occupies a statutory place and
that is the Vice-President’s place. I
believe that in the Constitution itself
a definite salary should have been fix-
ed for the Vice-President and that it
is an omission. Perhaps the framers
of the Constitution thought that. as
- the Vice-President was the ex-officio

Chairman of the Council. he would be
| getting a salary in that capacity, and
that therefore there was no need for
' fixing a salary for the Vice-President.
‘\ Still, it is a serious omission which I

hope, will in due time be rectified. The
Chairman’s position should not be
compared or contrasted with that of the
Speaker because the Chairman is only
ex-officio Chairman. His main office is
the Vice-President’s: and so whether
he enjoys a superior status or an in-
ferior status is beside the wpoint. I
think that the Chairman’s salary should
have been fixed in the Constitution but
now that they have equated his salary
with that of the Ministers, there is no-
thing wrong in that There, it is not
the status that is taken into considera-
tion. It is the functions that have
been taken into consideration.

Pror. G. RANGA: They need not
have said all these things in the aims
and objects.

Surr GOVINDA REDDY: With these
words, Sir, I commend the Bill for the-
acceptance of the House.

Pror. G. RANGA: What is the stage-
of the debate?

T VICE-CHAIRMAN: After
Begam Aizaz Rasul has spoken, I will.
call upon the Minister to reply.

Becam AIZAZ RASUL (Uttar Pra-
desh): Mr. Vice-Chairman, I rise to
support this Bill. Since yesterday, we
have had a very interesting discussion
on the provisions of the Bill fixing the
salaries and allowances of the officers
of Parliament. It may be divided in-
to two aspects, financial and political



4925 Salaries & Allowances of [ COUNCIL ] Officers of Parlioment 4926
Bill

[Begam Aizaz Rasul.]
and from that point of view much has
‘been said. Without repeating what
has been many times said on the floor
+of this House, I would like first to re-
fer to the political aspect of this ques-
tion. Under article 112, the salaries
and allowances of these officers of Par-
liament do not come for discussion at
the time of the Budget. as they are a
.charge on the Consolidated Fund of
India, and" therefore hon. Members
have taken advantage of the opportu-
nity afforded by this Bill to express
their views. Under article 97 of the
-Constitution, read with paragraph 7 of
the Second Schedule, the salaries and
allowances of these officers of Parlia-
ment were to be the same as were
drawn by holders of these offices be-
‘fore the Constitution came into force.
Because these were transitional pro-

visions, the Government  have,
under article 97, brought for-
ward this Bill fixing the
salaries and allowances of the

Speaker and Deputy Speaker of the
"House of the People and the Chair-
man and Deputy Chairman of the
Council of States, and as I said, this
opportunity has been taken advantage
of by Members to put forward certain
views before this House.

Now, much has been sald about the
position of the Speaker and the ad-
visability of his being a non-party man.
Now, Sir, it is necessary for us to see
how Parliamentary Democracy i{s work-
Ing in different countrles and how the
Speaker is elected. Parliamentary De-
mocracy exists in England, France, the
US.A, Australia and New Zealand.
Different conceptions exist in these
countries regarding the position of the
‘Speaker and about his election, but we
*have more or less been guided by Bri-
tish traditions and conventions. As
‘has been pointed out, the position of
the Speaker in England has been chang-
Ing from time to time and until the
"17th century the Speaker was a King's
-man, It is only during the last one
or two centuries that conventlons have

grown up 1n England and the position
of the Speaker is what it is today
There the Speaker is aloof from poli-
tics but in France he is generally a
party leader, in U.S.A. also, but we
should build up conventions and have
a conception of our own. For this we
may be guided by our past experience
and see how the Congress has been
acting evef-since it came into power
and how the Speakers and Chairmen
in the different provinces and in the
Centre have been functioning and have
been discharging their duties. Those
of us who have some experience of

Parliamentary life during the last
fifteen years will bear me out that
ever since the Congress came into

power, although the Speakers and the
Chairmen in different States and in
the Centre here have belonged to the
Congress Party we must pay a tribute
to these officers in the manner they
have discharged their duties. After all,
what is required of a Speaker is that
he should be free from all party bias
and prejudice and be the custodiam
of the dignity and rights of all sections
of the House. He has to see that
every section of the House as well as
every individual member has his rights
protected and is given a fair opportu-
nity to express his views, and I must
say that the history of these years
clearly shows that these officers, even
though they have belonged fo the Con-
gress Party, haye been entirely impar-
tial in their rulings and in their beha-
viour. Sir, I think it is very unfair
to demand that the Speaker or the
other officers should, on their election
to these high offices, resign from the
party, because even though they re-
main members of their party, they do
not really remain active members of
the party, and therefore it Is not real-
ly necessary for them to resign. Ac-
cording to Campion “what is necessary
is not only to ensure the impartiality
of the Speaker but to ensure that his
impartiality {s generally recognised.”
T¢ this condition is fulfilled then there
is no qniestion of the Speaker having
to resign from the party. I would

like to pay a tribute here to the high
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iraditions laid down by Shri Purusho-
tam Das Tandon as Speaker in the
U.P. Every section of the House had
-confidence in him, and no member of
the opposition had any occasion to
.complain of any of his rulings on
grounds of partiality or his belonging
t0 the Congress Party. I may say that
.all the other eminent men who have
occupied the Chair jn the centre and
.Ain the different provinces have main-
tained those high principles. There-
fore, there is no point {#psaying that
.2 member should resign his party affi-
liations as soon as he is elected to any
«gf these high offices.

Now, Sir, we have not yet got any
‘hard and fast rules on this matter. 1
think we have to watch and see how
"we should develop our traditions and
~conventions in the light of experience
gained. I know that at least in U.P,,
-when the Speaker belonged to the Con-
.gress Party, they saw to it that the
Deputy Speaker belonged to the op-
position group. That was also the
case in some other provinces. That
shows that the party in power has not
ruled out the possibility of having
these officers from the Opposition. The
Opposition has also to be clearly de-
fined and parties have to develop on
democratic principles. Therefore it is
too early yet to lay down any conven-
+*ons

I may just touch on the financial as-
pect and say that the salaries that are
now being proposed in this Bill are
really not more than what these officers
‘were getting. They have just been
equated with the Ministers. In fact
the Chairman and the Speaker were
getting higher salaries because accord-
ing to the statement of Objects and
"Reasons, they were drawing Rs. 3,000
ver month plus Rs. 500. Now under
this they will only get Rs. 2,250 as
salary and Rs. 500 as sumptuary al-
Yowance. Therefore there is no in-
crease in the salaries but in fact it is
‘a decrease. The Deputy Chairman
and Deputy Speaker, as many speak-
«rs have pointed out, are men of pro-
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fession and they have fo stay here im
Delhi most of the time leaving their
profession and give their full time te
their work here. It is only fair that
they should be given decent salaries.
Im fact they were drawing Rs. 1,508
plus D.A. during session, now it wild
be a lump sum amounting to about the
same amount. The position of our
Chairman is a very high and eminent
one. He is an ex-officio Chairman of
this House and therefore as far as his
salary as Chairman of this House s
concerned, I agree that it should be oa
par with that of the hon. Speaker. We
have nothing to say against that but
1 do feel and 1 agree with many of
those hon. Members who have said
that a Bill must be brought in the Par-
liament to lay down the salary and al-
lowances of the Vice-President as Vice-
President, completely apart from his
office as Chairman of this House. There
is nothing in the Constitution to debar
it, in fact 1 do not know why this did
not occur to us when the Constitution
was being drafted; but as I said just
now there i{s nothing to debar Parlia-
ment from bringing forward legislation
and the Finance Minister from con-
sidering this proposition.

With these few words, I support this
Bill.

Tue LEADER ofF THE COUNCIL
(Surt C. C. Biswas): Mr. Vice-Chair-
man, we have debated this Bill
for nearly 8 hours since Friday last.
I am glad to find that the Bill has re-
ceived general support from all sec-
tions of the House. Quite a number of
comments, however, have been made
on its provisions and on the principles
which are supposed to lie behind It
I shall attempt to deal with them very

briefly, but there is one simple fact
which I should like to remind the
House of, and it is this. It is a Bill

under article 97 of the Constitution. It
is a simple measure for the purpose
of fixing the salaries and allowances
of the 4 officers of Parliament who are
named therein. I had expected that
as such there would not bea much room
for controversy except perhaps as re-
gards the quantum of the salaries and
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allowances, but as 1 said, the discus-
sion has covered a very wide field, in
the course of which we have listened
to many edifying, educative and help-
ful suggestions. There is no doubt about
that and on behalf of Government I
should like to thank hon. Members for
the assistance which they have render-
ed to Government in that respect. The
suggestions which they have made me-
rit consideration and I have no doubt,
will receive the consideration of Gov-
ernment as well as the Congress Party.

But, Sir, so far as this legislation is
concerned, some of the observations
which have been made are—in fact
that was recognized by hon. Members
—outside the scope of this Bill. For
jnstance, it was said that the Consti-
tution should have fixed the salary of
the Vice-President instead of fixing a
salary for the Chairman of the Council
of States. The Vice-President is ex-
officic Chairman of the Council of
States. That does not mean, it was
said, that the parent office should not
be recognized as one for which a defi-
nite salary should have been provided.
There may be a good deal to be said
in support of that. I don't know per-
sonally—I have not read the proceed-
ings of the Constituent Assembly—
what exactly were the considerations
which led the Constituent Assembly
to make this provision regarding
salary for the Chairman, but not for
the Vice-President.

Pror. G. RANGA:
cussed.

It was not dis-

Surt K. S. HEGDE: Even in the
U.S.A. there is no pay fixed for the
Vice-President,

Surr C. C. BISWAS: If it was not
discussed or whatever it was, there
must have been some reason—good or
bad—for doing so. However, the sug-
gestion that has now been made is
certainly one which deserves conside-
ration, but then there would be this

Bill

‘ anoma].iy: if you are going to fix the

salary of these officers of Parliament—
Chairman, Speaker, Deputy Chairman,
and Deputy Speaker,—then the leav~
ing out of one of them would be some-
what incongruocus. It may be for the
purpose of avoiding such incongruity
that no salary was attached to the
office of the Vice-President, but salary
was provided for the Chairman of the
Council. There are various anomalies
arising out of the combination of these
two functions. For instance, the ques-
tion of travelling allowance to be paid
to the Vice-President while he is mak-
ing tours in his capacity as such has
arisen. He has seldom to make ant
tours in his capacity as Chairman of
the Council of States except possibly
for the purpose of joining this Office
or for relinquishing his office. That is
a different matter, but that again is
an important question that has got to
be provided for. I might say that it
has been provided for not by legisla-.
tion but by executive order, but there
was that anomally. However, this is
one of the questions which were
brought out clearly, though it does
not fall strictly within the scope of
this Bill.

ProF. G. RANGA: Is he entitled tc
draw travelling allowances when he
tours all over India as Vice-President?

Sart C C. BISWAS: Yes. Wnhen-
ever he undertakes a tour in his capa-
city as Vice-President in performance
of duties unconnected with the office
of Chairman of the Council of States,
he is entitled to T.A.. and scales have
been laid down according to which

those allowances may be drawn by
him. That is the position. There is
this anomaly arising from the fact

that these two functions are combined
in one and the same person.

Surt K. S. HEGDE: Normally has
he any functions and duties as Vice-
President? TUnder the Constitution he
has uo function or duties except when
he acts as President. That is the rea-
son why salary is not fixed as Vice-
President and s fixed only as Chair--
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man of the Council just as in the case
of the Vice-President of US A

Suri,C. C. BISWAS. If I were to
deal with that question, I would be
again digressing into a field which I
would like to keep clear of

The question was raised by one
hon Member that the post of Deputy
Chairman should be abolished In any
case, I was not present here when he
made those observations, but I read the
proceedings, and I find the suggestion
was that if you have a permanent man
occupying the office of Deputy Chair-
man, then he might become encrusted
with certamn prejudices which 1t would
be difficult for him to shake off, and
possibly in respect of a single Member
or any selected Member he will call
him to order whether he was speak-
ing something relevant or not rele-
vant But I say that we are not cou-
cerned with the question whether a
permanent Deputy Chairman would de-
velop or did develop certain prejudices,
that 1s beside the point The Consti-
tution requires us to fix the salary of
the Deputy Chairman and the Consti-
tution gives us a permanent Deputy
Chairman. It is no use now kicking
against the traces, if I may use the
expression. We have to accept certain
facts and provide accordingly.

Then there is the ¢uestion of parti-
cipation 1 politics, = whether any ot
these officers of Parliament, as soon
as they are appointed or elected to
these offices should formally forswear
their allegiance to any party to which
they might belong That is the point
I do not know, possibly you Sir, might
have to give a ruling on this point
when an amendment is moved But
without anticipating any ruling, 1 may
express my own humble opinion that
this point does not arise within this
Bill. that is to say, the question as to
whether the law should lay it down
that any of these officers of Parlia-
ment must not belong to a party, and
if they belong to a party, must at once
disown allegiance to that party, or that
they must not have any political lean-
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the Chair. For one thing, as some
hon. Members have pointed out it is
not only outside the scope of this Bill,
but it will be very difficult to enforce
a provision like that Are you to take
the matter to the court? If there Is
difference between you and the parti-
cular officer, if there 1s a charge that
he had violated this principle of abso-
lute impartiality or absolute neutrality,
what happens?

Pror G RANGA We wili move a
vote of no-confidence.

Surr C. C BISWAS: Are you going
to withhold his salary? If so,  for
how long” All these difficult ques-
tions arise Therefore, I submit that
this 1s not a matter which should be
the subject-matter of legal enactment.
So far as I know—and I have not made
a study of the constitutions of the dif-
ferent countries of the world and my
knowledge 1s limited to what I find
for 1nstance, in May’s Parliamentary
Practice or Jennings—, I have not
made a study of the American Consti-
tution, though I may have read some-
thing about other constitutions—so I
do not pretend that I can speak with
authority as a person who has studied
different constitutions on this question
or who has examined the rules of
practice and procedure which prevail
in other countries of the world So I
will not dogmatise on this But it
seems to me that the principle which
has been enunciated 1s a perfectly
sound principle, and that principle is
actually being given effect to though
there might be one or two unfortunate
exceptions here and there,—by every-
one who has hitherto occupied that seat
of honour which you, Sir, are occupy-
Ing now The very fact that you
are here, although you belong to a par-
ticular party—may be a  minority
party—proves it. So long as you are
there, everyone of us 1s certain and
we have seen it for ourselves, you will
conduct yourself in the best traditions
of the most impartial Speaker of the
British House of Commons. It seems
to me, if I may say so, the vital ques-

ings while performing their duties in [ tion is whether the occupant of the

38 CSD
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seat acts impartially, whether he acts
as a man of absolute neutrality, whe-
ther he holds the scales evenly be-
tween group and group, hetween party
and party and between majorities and
minorities, in the House. My hon.
friend Mr. Reddy  referred to the
House of Lords.

AN Hon. MEMBER.: Not Mr. Reddy.

Surr C. C. BISWAS: Either he or
Mr. Sinha.

THE VICE-CHAIRMAN: It was Mr.
Sinha.

SHR1 C. C. BISWAS: He referred to
the House of Lords and pointed out
that the Speaker of the House of Lords
-——the Lord Chancellor—is almost in-
variably selected from among the mem-
bers of the Cabinet; that is to say, he
is a man identified with politics with
Party politics, with polities of the party
in power.

SHRI GOVINDA REDDY: He is a
member of the executive.

Suri C. C. BISWAS: But when he
presides over the House......

ProF. G. RANGA: Who Sir?

SHRI C. C. BISWAS: The Lord Chan-
cellor.

ProF. G. RANGA: But is he elected?
Is he a Lord?

Surt C. C. BISWAS: He is generally
a Lord; but sometimes it happens he
is not a Lord. But when he is elected
or appointed Speaker of the House of
Lords, he is subsequently made a Peer.
Of course, there have been some ex-
ceptions.

Pror. G. RANGA: But is not the
Tord Chancellor chosen by the Prime
Minister?

Surr C. C. BISWAS: I mean the
Lord Chancellor is a Member of the
Cabinet and he is permitted to take
part in the deliberations on the floor
of the House. But although he does

all this, he formally sheds his political
complexion the moment he steps on
to the Woalsack.

SHr1 H. N. KUNZRU (Uttar
Pradesh): Is it my hon. friend’s con-
tention that the position of the Lord
Chancellor in the House of Lords is
the same as that of the Chairman in
this House?

SuRrr C. C. BISWAS: No, I was re-
ferring to this only for this purpose. E
was going to say that even though he
may have party connections, he may
even take part in controversies on the
floor of the House, still, he may preside
over the House. You may say that
the functions of......

Surr H. N. KUNZRU: But the func-
tions of the Lord Chancellor are not
the same as those of the Chairman.

Suri C. C. BISWAS: I am not un-
mindful of that. Dr. Kunzru will ex-
cuse me if I say that when I refer to
this, I may be presumed to have some
knowledge of the functions ot the
Speaker of the House of Lords and to
know that those functions are not the
same as those of the Speaker of the
House of Commons, or of the Speaker
of the House here or of the Chairman
of the Council of States, But I say,
theoretically it may be possible to, to...

Pror. G. RANGA: d;stinguish.

SHRr1 C. C, BISWAS: No. Even when
you ordain the functions of these offi-
cers in the way they do there in the
House of Commons, even then it will
be my contention that it would not be
against principle to allow that officer
to retain his connections with, the
party. I am just stating my opinion.
But as I said it is just as well that he
should formally shed his connection
with his party, it only for this reason
that it will have a psychological effect.
But the real question i whether the
man himself is such that whether he
belongs to a party or not, when he
comes to the Chair, he will conduct
himself with absolute impartiality.
That is the real question. But for the
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purpose of producing this psychologi-
«<al effect 1t may be sound policy to re-
quire that he should formally sever his
<onnection with his party.

SHR1I KISHEN CHAND. Sir, the hon.
Minister 1s addressing the galleries
and not the Chaur.

SHr1 C. C. BISWAS' This, however,
qioes not mean that provision should
e made for this in the Act 1tself which
fixes the salaries of these officers. As
the majority of hon Members have
already pointed out, this 1s a matter
which should be left to the growth of
convention. and that convention is
an the process of growing. The Con-
gress Party so far as I know—I cannot
speak with authority in the name of
or on behalf of that party—so far as I
know the Congress has not expressed
jtself one way or the other. I do not
know 1f there is any resolution on re-
cord which either approves of this
principle or dissociates itself from the
principle It may be there, it may
not be there: I am not quite sure; pos-
sibly the occasion did not arise for the
Party to formulate in deflnite terms
what the policy should be. Very much
will depend on this, Sir. In the UK.
this convention which may now be
said to be fairly established .....

Pror. G RANGA: It was broken by
the Labour Party.

Suri C. C BISWAS: within less
than the last century, this hag hap-
pened Now, you have already bheen
told that that convention 1s coupled
with another convention that the
Speaker is not contested in the Gene-
ral Elections, and that for a very good
reason If he 15 going to be contest-
«d, he might very well ask. “Why
should I then forgo my right to get
.elected 1n the next election with the
help of my party? Unless I am assur-
ed of continuity of office, so long as I
am willing and so long as I am physi-
eally and mentally capable of perform-
g those duties, why should I give up
my right to depend upon the help of
my party at the time I seek re-elec-
gion?” Therefore, that convention

has also been established in England
and the two go together. So before
we can require the Speaker or the
Chairman—whenever I refer to one, 1
refer to both—to forswear allegiance to
any party, we must also be able to
give him the other assurance that he
will not be contested at the General
Election, But, ag we have been told,
here a uniform practice has not hither-
to been observed in this respect. So,
1t would take some time. 1t 1s said
that the Congress Party must take the
lead. It 1s for the Congress Party as
well as other minority parties to take
the lead. Why should not the mino-
rity parties take the lead, because to
bring about successfully such a con-
vention 1t 18 necessary that all the
parties must join hands, it depends
upon the willing consent of them all.
I hope, Sir, that that will come about
whether the lead is taken by the Con-
gress Party or by any other party in
the country.

That 1s all that I have got to say
on this pomnt. As a matter of fact,
the history of this, so far as the UK.
is concerned, 1is very nteresting—as
to how it grew—and you have opinions
of high authorities ranged on different
sides Disraeli 1s supposed to have
taken one view at one time, and acted
differently later. One lttle book is
here; 1if any one is interested, he may
read it, thatis Jennings’ ‘“Parliament.”
This is a recent book and it containg a
jot of useful “and interesting informa-
tion. May’s book 1s, no doubt, the
standard one on the subject.

The next question is, what led Gov-
ernment to bring this Bill here before
the House at this stage. The Con-
stitution was there, the Constitution
says that so long as such a Bill is not
enacted by Parliament, these officers
of Parliament should continue to draw
the salaries and allowances on the
scales provided in the Second Sche-
dule  This Bill was introduced chief-
ly for the purpose that in 1952 an Act
was passed by the Legislature fixing
the salaries and allowances of Cabinet
Ministers. Sir, as a matter of history,
I might tell you that 1f you refer to

-
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the Second Schedule you will find that
till Parliament enacts a law in this
behalf they shall draw the salary and
allowances which were being drawn
by the Speaker of the Constituent
Assembly before the commencement of
the Constitution. Sir, the salary and
allowances of the Speaker of the Con-
stituent Assembly were fixed by Statu-
tory Order in February 1948. The
salary and allowances of the Speaker—
he was the only officer then who had
to be considered, there was no Chair-
man of the Council of States—was
equated to that of a Cabinet Minis-
ter. Rightly or wrongly, there it was.
Therefore, when there was a change in
the salary of the Cabinet Ministers,
something had to be done about these
officers of Parliament. That Bill, if I
might say in passing, was initiated at
the instance of the Ministers them-
selves, and not as a result of any sug-
gestion or pressure from other quar-
ters. It was a voluntary act initiat-
ed by the Prime Minister himself, and
whether it actually produced the result
which he had in view or not, there it
was, and then, the question of equat-
ing the salary of the Speaker and the
Chairman automatically arose—whe-
ther or not their salaries should also
be brought down to the same level as
thase of Cabinet Ministers, I may
tell you, Sir, that they were drawing
salaries at the rate of Rs. 3,000 per
month according to the Second Sche-
dule. Government we¥e-quite willing
to retain those salaries. but, if I am
not divulging a secret, it was at the
express suggestion, with the willing
and active concurrence of both the
Speaker and the Chairman, that the
salaries were fixed at Rs. 2,250 per
month for each of them. More than
that, before this matter was broached.
the Chairman of the Council of
States, of his own accord, the moment
the Ministers’ Salary Bill was passed
accepted a voluntary cut from his
salary so as to bring it down to Rs.

2,250.

Ag regardg the Jgpeaker, Sir, the
story is more encouraging and we have
to be thankful to him. You will re-

|
|

member that a 15 per cent. voluntary
cut was recommended by the Cabinet
some years ago. Even before that.
when he was drawing Rs. 3,000 he
made a cut voluntarily which brought
down his salary to Rs. 2,000 and then
when the rupee was de-valued he re-
duced it still further to the level of
Rs. 1,500. Unfortunately the Ministry
over which my hon. friend to my right
(Finance Minister) presides would not
exempt him from income-tax even im
respect of the cut, and, in spite of his
attempts, the Speaker could not get
any reduction on account of those
cuts,

Surr C. D. DESHMUKH: That was
the law.

Surt C C. BISWAS: They were
giving effect to the law as it stood
then.

PrinciraAL DEVAPRASAD GHOSH:
Well, Shylock must have his pound of
flesh.

SHRr C. C. BISWAS: The Speaker
of his own accord made that reduc-
tion.  Sir, I say that merely because
we provide a salary of Rs. 2,250, there
can be no argument that we are giv-
ing anything too much or too little.
Leave it to these officers. and they
may be depended upon to do the right
thing as regards the quantum of their
salaries. I do not therefore propose
to go into the question of quantum of
salary at all in my reply. Suppose
we had not introduced this Bill, even:
then the Chairman and the Speaker
would have continued to draw only
Rs. 2,250.

Coming now to the Deputy Chair-
man and the Deputy Speaker, we are
suggesting that they should be paid
Rs. 2,000 a month as salary for all the
12 months in the year, to which objec-
tion has been raised in certain sections
of the House that it is too much, Noth~
ing of the kind, Sir. I shall give you
the figures, which I have calculated io:
respect of the emoluments of the
Deputy Speaker or the Deputy Chair-
man on the basis of 9 months’ session
of the Council or the House of the
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Peop'e For 9 months the total
amount will be about Rs. 23,500 net
after deduction of income-tax on the
salary portion of the emoluments. As
you know, the salary 1s at the rate of
Rs 1,500 per month, and for 9 months
the total will be Rs 13500. Income-
tax will have to be paid on this
amount. Then the daily allowance
comes and at the rate of Rs 40 per
day for 9 months it will be Rs 10 800.
;and that of course is free of income-
tax according to the law now and ac-
cording to the practice before. and the
dotal of these two items 1s Rs 24,300,
or it works out at more than Rs 2,000
a month Now the 1dea 1s to pay Rs
2,000 each per month throughout the
year, which 1s subject to 1ncome-tax.
Remember that by engaging them for
12 months, you are taking away from
them the right of private professional
practice Both of them at present
"happen to be lawyers, lawyers in the
enjoyment of very good practice. You
are depriving them of the very good
income which they might easily make
at the bar Now, Sir, the pomnt I
would like hon Members to bear 1n
mind 1s this It 15 wholly a mistake
to suppose that those who accept these
offices do so with an eye to the salary
they will draw It 1s not the salary
which has any attraction for them,
but 1t 1s their sense of duty which im-
pels them to accept these offirces Sir,
you know very well that we recruit
a Judge from among successful mem-
bers of the bar Although those chos-
«en accept the post of Judge, let me
tell you from my personal knowledge
of some members of the bar who were
made Judges that they accept these
«offices not because they think that the
salary they will draw will compensate
them for the 1mcome they would lose
from private practice-—as a matter of
fact their private practice income is
very much more In England no
member of the bar to whom an offer
of a seat on the Bench 1s made will or
<can refuse a judgeship. We have

not yet developed that convention in
our bar, as there have been many in-
stances where many successful top-
wapking men have declined the offers.

Bill

for a moment and
tell you an interesting story. Sir
Lancelot Sanderson was the Chef
Justice 1 Calcutta for a pretty long
time I met him 1n London and the
first enquiry he made was about the
late Mr H D. Bose and he added:
“Biswas, I cannot tell you how many
times I approached Mr Bose to ac-
rept a seat on the Bench and he al-
wavs pleaded, “I am too poor to do
s0” That 1s how he put 1t and that
1s actually what happened 1n some
cases

Let me digress

So I say, Sir, that 1t 1s not the salary
which attracts, always

Then some hon friend here varsed
the question of rationalisation of the
basis of salary, but that is a very diffi-
cult problem It 1s a very important
question—there 1s no doubt about it
—but 1t 1s difficult to find what the
basts should be I do not know my-
self

Pror G RANGA
neighbour

Consult your

Sur1 C C BISWAS In fixing the
salary a number of considerations
must be taken 1nto account If 1 may
say so, the salary must no doubt be
sufficient to chable the officer to keep
up a reasonable standard of lving
which will enable him to carry out his
duties efficiently If mis mind 18
always detracted by thoughts such as
“what 1s going to happen to my family,
how will my budget stand at the end
of the month, this and that” that cer-
tainly operates as a dead weight upon
his mind and 1t does interfere with
the successful and efficient perform-
ance of his duties Therefore, Sir, it
15 essential to have a standard fixed
and you should keep that officer above
want Some of my hon friends sug-
gested that there must be a dead level
of equality Unfortunately we have
not yet arrived at that stage and there
1s bound to be inequality We can-
not eliminate this inequality with all
our attempts As a matter of fact
Sir, the salary of these officers must
not only have some relation to the
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general salary structure of the coun-
try but 1t must also have some relation
to the equipment and the endow-
ments of the particular person whe .s
going to be appointed and to the nature
of the duties and responsibilities
which he will be called upon to per-
form You cannot equate the salary
of the Prime Minister to that of a lab-
ourer Can you do so? It 1s no use
talking theoretically. I ask: Is 1t
possible to do so?

Now, Sir, so far as the labour class
are concerned, if you compare their
position with the position of what are
called ‘the muddle classes’, relatively
speaking, are not the former better otf
today? The middle-class people can-
not go beneath a minimum standard.
Their relative positions are not com-
parable and the former are certainly
much better off than the latter, al-
though the income of the latter may
be a bit higher. So the point I am
making 1s this that you cannot always
apply the same standard. That 1s
what I have got 10 say on this point.

Then, Sir, there have been some re-
ferences to some of the amenities
which have been provided, and special
mention has been made of the aineni-
ties provided for members of the
families of these officers The same
provision has been made in theiwr fav-
our as 1n the case of the Ministers. To
judge whether that 1is right or not,
surely you will not judge 1t by refer-
ence to what applies 1n the case of
Government servants as a class There
are 1 fact special rules for special
classes of officers. Now I will not
argue the question whether you should
confer these amenities on these officers
ot Parliament. After having reduc-
ed their salaries at their own instance
by Rs. 750 per month, are you giving
them much by providing for [free
treatment of the members of their
families?

Pror G. RANGA: No, Sir.

SHr1 C. G. K. REDDY: That will
«depend upon the size of the family.
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Bill
(Laughter.)

Surt C. C. BISWAS: Let us not
worry about 1t.  After all a family 18
a family. If it i1s larger in one case.
it will be smaller in many others. Let
me speak personally on how I made
use of the amenities provided for me
and for my family, There were the
same privileges for High Court Judges
and thewr families. and I was a Judge
for 12 years and during this period
members of my family have fallen 1t
every now and then and I have myself
fallen il}, but never have I taken one
single penny from the Gov-
ernment for this purpose al-
though entitled to 1t. Mere-
ly because there 1s a provision. why
should you think that a Judge or a
Minister or an officer of Parhanent
will make 1t a source of profit? Noth-
ing of the kind. There need be no
fear when you are not making an
over-generous provision for these offi-
cers by giving them this paltry ameni-
ty. Most of these amenities will not
be accepted at all or asked for. There-
fore that 1s the position 1n pomt of
fact So let us take an objective and
realistic view of things So let us
not take these little points for discus-
sion on the floor of the House as if
these people were a set of hungry
wolves seeking to devour all that ccmes
in then way. I do not want to take
up more time The matter has been
discussed 1n all 1ts aspects and different
points of view have been expressed.

Pror. G. RANGA: There is no
family planning; we are all in favour
of 1t.

SHRI C. C. BISWAS: That 1s why I
began by saymg that many controver-
sial points had been raised. My hon.
friend over there, Mr. Ghosh started
quoting all sorts of things—Ethiopians
with theiwr dark skins, Swrsasan and so
forth. Even he did not hesitate to
refer to my hon. friend here—the tricks
he plays

SHrr C. G. K. REDDY: You forget
Al Baba and his team.

Surr C C BISWAS Yes, Ali Baba
and his companions. I do not know
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If my hon. friend would like to place
himself in the position of Ali Baba. He
is also a mathematician; he talked
about equations'—equating the salary
of the Chairman with that of the
Speaker. 1 thought he was going to
quote this sloka from Atharva-Veda:

“gFy @Eq gHSAEA

It means that if the aggregate in the
denominators on both sides of the
equation is the same, then the result is
Zero.

Surr B. RATH: Zero has its value.

Sur1 C. C. BISWAS: So I did not
know if my friend as a result of this
equation was going to produce a zero
for these officers.

TrE VICE-CHAIRMAN: The ques-

tion is:

“That the Bill to provide for the
salaries and allowances of certain
officers of Parliament, as passed by
the House of the People, be taken
into gonsideration.”

The motion was adopted.

THE VICE-CHAIRMAN: We shall
now take up the clause-by-clause
consideration of the Bill.

Clause 2 was added to the Bill

Tae VICE-CHAIRMAN: Clause 3.
There are three amendments, one of
which has been ruled out of order,
that is, Amendment No. 2 by Shri S. N.

Mazumdar, on the ground that it
does not state any fixed salary for
the officers concerned. There are
two other amendments by Shri
Kakkilaya. Do you move them?

SHRI B. V. KAKKILAYA (Madras):
I beg to move:

“That at page 1, lnes 10-11, for
the wordg ‘two thousand two hun-

dred and fifty’ the words ‘one
thousand five hundred’ be
substituted.”

Bill
“That at page 1, line 12, for the
words ‘two thousand’ the words

‘one thousand’ be substituted.”

THE
moved:

VICE-CHAIRMAN: Motiun

“That at page 1, lines 10-11, for
the wordg ‘two thousand two hun-

dred and fifty’ the words ‘one
thousand five hundred’ bhe
substituted.”

“That at page 1, line 12, for the
words ‘two thousand’ the words
‘one thousand’ be substituted.”
The clause and the amendments

are open for discussion.

12 NOON.

Sur1 B. V. KAKKILAYA: Sir, minuch
has been said on the subject and so
I do not propose to maike a long
speech on this. Sir, I am second to
none in upholding the dignity of the
officers of Parliament but I am un-
able to understand the contention that
the salary one draws is the basis
and the measure of the dignity or
an officer. On the contrary, under
the conditions prevailing in our
country today our starving people do
not hold these officers who draw high
salaries in any high esteem. From
that point of view our officers of
Parliament must set up an example
to the people; they must set up an
example -to other officers of Govern-
ment and they must set up an ex-
ample to the Ministers in this re-
gard, by drawing the minimum salary
that is necessary for maintaining
their family and themselves. Of
course, I do not grudge the amount
that is proposed in the Bill. We can
pay any amount even more than
that, if our country can afford to pay,

but under today's circumstanceg it
is mot possible for our country to
pay our officers—whoever thes may

be, however dignifiedq they may be—
such high salaries. 1t is said from
the other side of the House that the
policy of the Government and the
policy of the party in power today
is to level up the incomes of the peo-
ple and not to level down. “The
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levelling down is the aim of the
Communist Party; we do not sub-
scribe to this. We want to level up.”
This is what they say. But what
4s happening today aclually? While
You speak of levelling up you speak
only in relation to the salaries and
income of big business and of high
officers, but when the question of
wages of the ordinary workers and
the income of the ordinary business
and middle class employees conmes
up, then you plead that you have no
money. So you level down the in-
come of the ordinary people and at
the same time level up, nt the cost
of the ordinary peopile, the income
of the high-placed officials and the
income of big business. This process
of levelling up at one end and level-
ling down at the other end which
is going on will lead our country to
ruin. You may have the Five Year
Plan, but it is not going to improve
the standard of living of our people.
After those five years, even the Plan
does not contemplate that. So to
talk of levelling up in the course of
a few years ig all tall talk. It is not
going to happen in our country as
long as this Government follows the
present policy. That is why I have
moved these amendments. 1 have
moved these amendments, not be-
cause our officers of Parliament
should live in poverty. Apart from
the salary that you propose to give,
you also provide tnem with free
furnished house; you provide them
with medical facilitics, sumptuary
allowances and all sorts of things and
when al] these are put together and
calculated in terms of money, the
amount that we are going to pay
them is going to be very high. And
I certainly feel that it iz not neces-
sary for us, and it 1s not passible for
us and for our country to pay such
high salaries to our officers of Parlia-

ment. I hope that if thig iaatter is
left to them personally, they will
not require this amount and they

will not demand this sum. The hon.
Minister himself said, while speak-
ing just a few minutes ago how our
hon. Chairman ard the Speaker of the

[ COUNCIL ]
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other House voluntarily made cuts
in their salaries, and I am sure if the

matter is left to them, they will make
further cuts taking into account the
situation in the country today. With
these words, Sir, I move the amend-
ments.

Surt C. C. BISWAS: Sir, may I
point out that this question has been
the subject matter of discussion for
a long time? The discussion now
might be made as short as possible.

Pror. G. RANGA: 1 am glad that
my hon. friend, the Leader of the
House has also realised that we should
be as brief as possible. I only want-
ed to make two observations and also
give the House an inkling of what 1

know regarding the mind of the
Speaker of the other House. Even
long before the Law Minister had

said that the Speaker of the House
of the People voluntarly oftered to
make a cut in his own salary, long
before that he had bheen thinking of
it and he wrote ‘0 the then Govern-
ment—the earlier Government—and
he consulted the Congress leaders in-
cluding Bapu. It was only when he
found that it would be all-right for
him to make that »narticular cut of
331/3 per cent. without upsetting the
usual run of Delhi salaries and their
conception of salaries that he had
actually made it and [ was glad to
notice that the House appreciated the
initiative taken by the Speaker of the
House of the People. I wish to go
on record in congratulating the Speak-
er of the House of the People in
having set such a very fine exaniple
not only to the officers of Parliament,
but also to the officers of this Union
Government and I sincerely trust
that my hon. friend, the Finance
Minister, would be able to persuade
the officers of the Central Govern~
ment to follow this example and try
and agree to a voluntary cut in their
own salaries to the maximum possible
extent.

Then, coming to this amendment,
Sir, what my hon. friend Mr.
Kakkilaya has said, that itself

denies the need for thig amendmemi.



4947 Salaries & Allowances of

If he thinks that these officers can
be trusted to make these voluntary
cuts in their salaries, then there is
no need for this amendment at all
If on the other hand, it were to be
contended that because of the very
low standard of living of our own
masses—farmers and the workers—
our salaries should be low, the same
complaint can be made of this sug-
gestion that is being made tcday of
Rs. 1,000 and Rs. 1,500. So somewhere
or other you have gct to draw the
line. We, Members of Parliament
are today drawing an allowance of
Rs. 1,200 per month for our work
here. If we were to ask our Deputy
Chairman and Deputy Speaker to draw
only a salary of Rs. 1,000, we would
be setting a very bad example of
€equity and justice as between our-
selves and these officers.  Therefore
that is not tenable.

Then, as regards the salaries that
‘we wish to pay to the Speaker on
that side and the Chairman on this
side—Rs. 2,000—and though they ap-
pear to berather too high when com-
pared tothe very low standardof the
large masses of our people, we should

|

also remember the salaries that we

had been paying in *he past aud when
compared to those salaries, whether
it. is not a fact that we are bringing
down the scales of salaries that we
had been paying till now to these
officers. 1t used to be Rs. 3,000 in the
past whereas we are bringing down
to Rs. 2,000. Therefore, there ig not
much justification for this amend-
ment or this contention.

Sir, the Karachi Resolution was
being quoted by several of our friends.
Well, I was wondering, when that
was being flaunted here in this House
again and again by several of our
speakers, whether those speaxers
were themselves o very keen about
so many of the resolutions that were
being passed by the Coigress in those
days. How many of them were pre-~
pared to accept the leadership of the
Indian National Congress in those
days and face the bullet, the bayonet,
the baton, the jail arnd all the other
«demandg that Mahatma Gandhi used

|

[ 5 MAY 1953 ] Officers of Parliament 4948

Bill

to make upon us? Apart from that,
as I said once before in this Council,
even on that occasiou, I for one any-
how, was not in favour of fxing that
Rs. 500 as the maximmum limit be-
cause previous to my joining the
Congress without any salary at all, I
used to draw much more than twice
that amount every month and I
knew whether I was able to save
much or not and I was not burdened
with a huge family and with more
than a thousand rupees a5 a racnthly
salary—something more also to come
from my home, my land—I knew what
could be got out of it. And therefore,
I do not want the salary of tho highest
officers in our country to be fxed
merely at Rs. 500. I knew it would
be an absurd thing. But in spite of
that, it was passed.

PrinciralL. DEVAPRASAD GHOSH:
That was a gesture of identification
with the common people, and an
effort towards reducing inequalities
in income.

Pror. G. RANGA: We can maxe an
identification of the people not mere-
1y in terms of money but in terms of
our services. We can certainly do
it, but if we are going to do it in
terms of money, whaot would happen?

You see in various States what s
happening. Most of the Ministers
would be placed, T might tell you,

at the mercy of some {riends—and
who knows what sort of friends they
might possibly come to have-—in
order to make their Loth ends meet.
Let anyone of our Members, who
has maintained a car in this city.
calculate how much he ig obliged to
pay to his driver, for his petrol and
several other things in order to main-

tain that. Then ne would come to
know that this Rs. 590 is really an
absurd thing, an absurd top 1limit. I
would not have any justification fo

criticise that today if I had not op-
posed it then. 22 years ago I opposed
it while it was being mooted and dis-
cussed in the A.-I1.C.C. meeting at
Bombay......

Dr. P. C. MITRA: It was at Karachi.
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Pror. G. RANGA: No, ng. Let me
tell you that it wag finally passed in
Bombay. First of all it was placed
there as a sort of a draft in
Karachi; then it came up there when
the Fundamental Rights Resolution
came up again for detailed discus-
sion in the A.-I.C.C. meeting at Bom-
bay. At both the places I happened
to be present and in both the places
I took part in the discussion. There-
Jore, under the present circumstances,
I am definitely of the view that this
limit of Rs. 2,000 that you have fixed
is not too much. On the other hand, it
isags much asis neededin acity like
this. Now I would iike to asx which
one of the Members here would not
like to have an air-conditioned, room
in his home? [ am sure all of us
would like {o have it but we are un-
able to have it. But should we grudge
this much of comfort to our own
Chairman, to our own Deputy Chair-
man? I would like to know that. I
would like these officers of our
Parliament, not to speak of the other
officers of the State also. to have this
minimum possible comfort in a coun-
try like this when we expect them
to give us the best service. Do
they not deserve this minimum of
comfort while this wretched heat
goes on? When you want to give
this much of comfort, should you
not provide them with sufficient
salary, not that much salary as would
Jeave them with lot of savings? Sowme
friends had said that they have had
to give up their other incomes and
therefore we have got to give them
compensation for that here. That is
quite a good proposition. It may be
held by several people that they should
be compensated too. But as cur Law
Minister has already stated and right-
ly too, it 1s a place of honour. We
consider a particular place to be digni-
fled, a particular behaviour to be
dignified not in terms of money, but
in terms of the virtues, the manner in
which we discharge our own functions
and our duties. Mahatma Gandhi has
taught us a great lesson. So many
of us here are lucky to have been
elected to this House and paid Rs.
40. I might tell you that I for one

|
I

Bill,
claim to be oneot thouse few people
who save the maximum possible amount
cut of this and then place that money
at the disposal of my public work.
There is nothing wrong in it. And I
can assure you that I feel grateful to
the people who have elected me here
for their having given me this op-
portunity of serving thein. Now, the
Chairman or the Deputy Chairman
may not be able to save, but if they
do save, we should not complain about
that, because they are not going to
run away with that money and do
nothing at all. We have got Radha-
krishnan. We know we are pread to
call him Radhakrishnan instead of
Dr. Radhakrishnan or Sir Radha-
krishnan, because his mame has be-~
come a household term. He is our
Radhakrishna. We know that he
has been working all his life not for
money but for much bigger things.
Think of the renown he has brought
to our country. What is it that he has
been working for? He has been
working for very much bigger things,
probably ‘mukti’. So many friends
have been quoting Vithalbhai Patel’s

name, a revered name, a renowned
name and how he had established
very good conventions. I can bear

witness to the fact—I happened to be
Shri Mavalankar’s colleague; only the
other day I came over here—
that he has also established
some of the best parliamentary tradi-
tions not only for Spezkership but
also for standards as to how we
should behave towards each other and
towards the Chair, Therefore we are
proud of that Speakar and all these
officers and to say that we are not
prepared to pay them this salary will
do ug no credit. To suggest that their
salaries should be reduced and in that
way giving the impression—maybe
unintentionally—that these officers of
Parliament are not themselves cons-
cious of the need for greater and
greater comradeship between them-
selves and the ordinary masses does
not do justice to ourselves, not to speak
of these gentlemen, Therefore, Sir, T
oppose this amendment.

Surr S. N. MAZUMDAR (West
Bengal): Sir, I have listened with very
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great interest to the speech delivered
by my hon. friend, Mr. Ranga. At
this stage, I do not iike to take much
time of the House by repeating what |
has already been stated here. As I !
said, the amendment arises from the
point of view that we stand for re-
duction of higher salaries in the coun-
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try, and not merely for the reduction
of the salaries of the Chairman or
the Deputy Chairman or the Speaker
or the Deputy Speakar. if the Govern-
ment and the two Houseg agree to a
general reduction of salaries, then an
Expert Committee can go into the
whole question of scaling down the
salaries. Now, I only want to say a
few woards on this. As regards the \
voluntary cuts which have been made
by the Chairman and the Speaker, I
admit that thig is very admirable, but
the question is not one of voluntary
cuts, because these Jdepend on the in-
dividuals concerned, but here we are
laying down a principle that under
the conditions in India today, there
should be a general reduction of higher
salaries. My friend, Prof. Ranga, has
said that the salaries inthe past were
very high and from those standards,
the salaries have been scaled down
considerably. To some extent it is
true, but the fact should not be lost
sight of that the salaries in the past

were abnormally high. Coming
to the Members of Parlia-
ment, we do not say that

the salaries of the cfficers of Parlia-
ment should be reduced and not those
of ours. From our side, we put up a
concrete suggestion regarding the
salaries of Members of Parliament
keeping in view this general principle.
We do not subscribe to voluntary cuts
because that depends upon individuals,
but here we are laying down a general
principle. My friend Mr. Ranga said
that he saves a good portion of his '
allowances and utilises it for his public
work. It is very good. Sir, I can say
that we on our side try to live as
simply as possible under the condi- |
tions here and as regards the money
that we get we also deliberately and
in a planned way set apart a major
portion of it for our public work. We

are not parading this fact because, as
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I said before, we do not think much
of voluntary cuts. 'I'ne question here
is the acceptance of the general princi-
ple of scaling down high salaries and
from that point of view, this amend-
ment is necessary. Ag regards the
exact amount, this amount has been
put down here as a sort of suggestion,
but really if we accept this suggestion,
then we can go into the whole ques-
tion as to what extent higher salaries.
should be reduced or scaled down.

SHR1 C, C. BISWAS: I only want to
say that the suggestion made by Mr.
Ranga will certainly be considered.

Tee VICE-CHAIRMAN: The gues-
tion is:

“That at page 1, lines 10-11, for
the words ‘two thousand two hun-
dred and fifty’ the words ‘one
thousand five hundred’ be substitu-
ted.li

The motion was negatived.

THE VICE-CHAIRMAN: The ques-
tion is: '

“That at page 1, line 12, for the
words ‘two thousand’ the words
‘one thousard’ be substituted.”

The motion was negatived.

THE VICE-CHAIRMAN: The ques-
tion is:

“That clause 3 stand part of the:
Bill.”

The motion was adopted.

Clause 3 was added to the Bill,

Tee VICE-CHAIRMAN: There is an:
amendment by Mr. Mahanty which has
been ruled out of order by the Chair-
man. There is also an amendment by
Mr. Kakkilaya, ruled out of order by
ithe Chairman. There are no further
amendments to clauses 4 to 11.

Clauses 4 to 11 were added to the
Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill
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SHrr C. C. BISWAS: Sir, I move:
“That the Bill be passed.”

THE  VICE-CHAIRMAN: Motion

moved:
“That the Bill be passed.”

SHRr K. B. LALL: Sir, this ig the
stage in which we are going to pass
the Bill into an Act and 1 ~ant to
take this opportunity to say a few
words. In the speeches of many of
my Iriends I could discern a misunder-
_standing of what I said. I am glad
that the Law Minister hag cleared up
this point. I had ao intention of
bringing in any personalities.

Some Hon. MEMBERS: No, No.

SHR1I K. B. LALL: Of c(ourse, my
friends, according to their own light,
-wanted to fit the cap on any head they
liked. It was their responsibility. I
.only said what is advisable, vhat
would be proper, what would be
economically good for the country.
That was the point of view that I
placed before the House, and I am
glad that the Law Ministar hag sup-
ported my stand.

THE VICE-CHAIRMAN: That point
has been made clear. Do not ela-
‘borate that point further.

SHrr K. B. LALIL: All the Members
‘have referred to that point in one
way or the other and they have laid
stress on the impartiality of the
‘Chairman and the Deputy Chairman
and the Speaker and the Deputy
Speaker.

THE VICE-CHAIRMAN: We are all
-agreed on that point, Mr. Lall.

SHRI K, B. LALIL: The friend who
refered to my speech wags interrupted
by the Opposition benches H. said
that a thing is bad whether it is from
this side or that side. I am only going
to appeal to him to add whether it is
from this side or that side or whether
it is from the Chair’s side. Wherever
it emanates from, it is bad. I do not
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! say anything more than that. A thing

which ig bad is bad from whatever
side it may be.

Tue VICE-CHAIRMAN: Thig is all
in the nature of a personal explana-
tion which you have alrecady given.
This is not necessary.

Sur1 K. B. LALL: Thank you, Sir,
with these words I support the Bill.

THE VICE-CHAIRMAN: The ques-
tion is:

“That the Bill be passed.”

The motion was adopted.

THE COMPTROLLER AND AUDITOR-
GENERAL (CONDITIONS OF
SERVICE) BILL, 1953

Tueg MINISTER ror FINANCE (SHRI
C.D. DEsHMUKH): Mr. Vice-Chairman,
I am quite certain that there will be
a feeing of universal relief that we
are now coming to relatively simple
Bill which does not involve any
polemic or perplexing roints or point
of propriety or parliamentary practice.
Sir, I take it that the hon. Members
have closely examined the Statement
of Objects and Reasons which nrakes
it clear why this measure is being
brought forward. We first start with
article 148 (3) which provides.

“That the salary and other condi-
tions of service of the Comptroller
and Auditor-General shall be such
as may be determined by Parliament
by law and, until they are so deter-

mined, shall be as specified in the
Second Schedule.”
If we refer to Part E of the Second

Schedule there we find, firstly, the
salary prescribed, and, secondly, it
goes on to say that the Comptroller
and Auditor-General who was in office
under article 377 shall receive special
pay and then he shall have the same
rights and responsibilities regarding
leave of absence and pension and
the other conditions of service by



